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INTRODUCTION !

I, the Chairman Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Thirtieth Report
(Eighth Lok Sabha) on the Ministry of Welfare—Socio-economic
conditions of Scheduled Castes and Scheduled Tribes in the Union
Territory of Andaman and Nicobar Islands.

2. The Committee took the evidence of the representatives of
the Ministry of Welfare and the Union Territory of Andaman and
Nicobar Islands on the 30th January, 1987. The Committee wish
to express their thanks to the officers of the Ministry of Welfare
and the Union Territory of Andaman and Nicobar Islands for plac-
ing before the Committee material and information the Committec
wanted in connection with the examination of the subject.

3. The Report was considered and adopted by the Committer
on the 25th September, and 5th October, 1987.

4. A summary of conclusions|recommendations contained in the
Report is appended (Appendix II).

New Deomy; | RAM RATAN RAM.
November 12, 1987. v Chairman,

Kartika 21, 1909 (S).  Committee on the Welfare of Scheduled
i , * Castes and Scheduled Tyibes.
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CHAPTER I
GENERAL

A. Administrative Set-up

The Committee have been informed that the administrative set-
up of Andaman and Nicobar Islands has been stated to be as follows:

The Administration of the Union Territory of Andaman and
Nicobar Islands is headed by the Lt. Governor. He is
. assisted by the Chief Secretary. Besides the Chief Sec-
retary, there are 5 Secretaries in addition to the Secretary

to the Lt. Governor. These are—

(1) Secretary (Planning)-Cum-Development Commissioner.
(ii) Secretary (Finance).

(iii) Secretary (Public).

(iv) Secretary (Education)

(v) Secretary (Judicial).

1.2. The Chief Conservator of Forests and the Principal Engineer,
APWD also function as ex-officio Secretaries for their respective
departments.

1.3 The Union Territory is divided into two districts (Andamans
and Nicobars), each headed by a Deputy Commissioner. The Block
Development Officers and Child Development Project Officers also
function under the Deputy Commissioner.

14. Various programmes and schemes formulated by the Union
Territory Administration are executed by the concerned depart-
ments. However, some schemes relating to harbour works and
lighthouses are being implemented by the Andaman Lakshadweep
Harbour Works and Lighthouses and Lightships Department of the
‘Government of India.

1.5. It has further been stated that there is a Tribal Welfare
Section in the Secretariat to deal with matters relating to tribals.
A post of Director (Tribal Welfare) was created during Sixth Plan
in the scale of Rs. 1100—1600. Ome of the Secretaries looks after
the tribal welfare in addition to other duties assigned to him.

1.6. The Director (Tribal Welfare) is assisted by one Extension
Officer (Tribal Welfare) besides Secretariat staff. An Assistant,
Commissioner (TN) used to assist the Director (Tribal Welfare),
but this year his headquarter was shifted to Car Nicobar.

1.7. In reply to a query by the Committee as to why there was
no Secretary incharge of the Tribal Welfare in the administration,
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the Committee were informed by the Ministry of Welfare through
a written note as follows:—

“Out of 5 sanctioned posts of Secretaries two are exclusive
i.e. Secy. to L.G. and Judicial Secretary and they cannot
be given any other administrative work. The rest of 3
Secretaries have to share the remaining work in the
administration. Hence it is difficult to give Tribal
Welfare work to one Secretary exclusively.”

1.8 The Committee note that besides the Chief Secretary there
are § Secretaries excluding the Secretary to the Lt. Governor to
assist him in the administration of the Union Territory. The Com-
mittec are surprised to note that there is no Secretary exclusively
in charge for Tribal Welfare who could devote his whole time and
energy to the vital task of ameliorating the social and economic
cond’tions of Scheduled Tribes in the Union Territory of Andaman
and Nicobar Islands who are inhabited at distant places in different
islands, speak different languages and have varied customs and way
of living. In view of the peculiar geographical factors and special
tribal problems there, the Committee, recommend that there should
be a separate Secretary exc luslvely-m-Charge of Tribal Welfare
activities and other socio-economic problems of Scheduled Tribes of
the Union Territory of Andaman and Nicobar Islands.

B-Tribal Area and Population

1.9. Accbrding to a note furnished by the Ministry of Welfare
to the Committee the total area of the Union Territory of Andaman
& Nicobar Islands is 8203 Sq. Kms.

1.10. The total population of the Union Territory as per 1971 and
1981 census has been stated to be 1,15,133 and 1,88,741 respectively.

1.11. The Scheduled Tribes population and .its percentage to the
total population as per 1971 and 1981 census has been stated to be
as under:—

Scheduled Tribes population Percentage of ST population to tofal
population

1971 1981 1971 1981

18,102 23,361 15.72 11.85

1.12. During evxdence the Committee asked the representative
of the Mmistry of Welfare about the reasons for decrease in per-
centage of Scheduled Tribe population in the Islands. The Chief
Secretary, Andaman and Nicobar Islands Administration stated: —

“Thé ST populatfon has not decredsed; it has gone up during
' 1971—81; it has gone up to 22.361. Phere aré séveral factors,
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One such factor is the develo

increased in all the sectors especially in the PWD side
where a lot of labour force has to be inducted from out-
side. Similarly, there are other organisations like MES,
Border Roads and defence establishment which have to
import their labour from outside and also because un-
employment in the main land is much more than we have
in the islands. So, the people have a tendency to
go there and go through the Departments. I have
just now mentioned. So, it is mainly because of these
factors that there has been an increase in the non-tribal
population which, of course is not proportionate to the
increase in the tribal population. But as T submitted,
there is no decrease as such in the tribal population and

«  the tribal population figures would show that it is increas-
Ing. The increase is over 23 per cent. which we consider
to be quite reasonable.”

pment activities which havae

1.13 When asked about the number of migrants {0 Andamans &
Nicobar Islands from various States, the Chief Secretary, Andaman
& Nicober Islands Administration stated during evidence that the
total number of migrants was 54,120 as per the 1981 Census.

1.14 The position was further clarified by the Ministry through
a subgequent note furnished to the Committee giving the number
of migrants by place of birth and by place of residence as 70,557
and 54,120 respectively.

1.15 The principal tribes living in the Union Territory and popu-
lation of each tribe as per 1971 and 1981 census is stated to be as
follows:—

e s Population
Name of the Scheduled Tribes B a1
R The tribe wise

(1) Andaranese e e e e ‘ M population Is still

o . . N.A® not finalised by
P Jarawa . . . . . . the Rogistrar Gene-

' Ong ' . 112 ral_ of Tndia, Now
@ L Delhl.
(#) Nicobarese . . C 17v3;’:
(9 Shompen . e e e

g e N.A.

(6) Sentenclese . . . . . . .

S TR - e . R ud” m’

¢ J ' ese being unfriendly tribes cot ;
b e e ety . pomulation &y estlinated _ to-be 200
and 80 respectively.
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1.16 The following Tribes have been classified as primitive in
Andaman & Nicobar Islands:

(1) Andamanese
(2) Onge

(3) Jarawa

(4) Sentenelese
(5) Shompen-

1.17 It has further been stated that “the Jarawas and the Sente-
melese continue to live in iosolation.”

1.18 On the question of the steps taken to induce these tribes
to a settled way of life, the Committee have been informed that
“two contact parties of the Administration exist, one for the Jarawas
-and another for the Sentenelese. The respective contact parties pay
visit to Jarawa and Senteneless areas once in a month subject to wea-
ther conditions and provide gifts to the tribals. A group of the
Jarawa has responded to friendly overtures and came forward to
-accept the gifts.”

1.19 On being asked to explain the reaction of different tribes to
the approaches made by the contact parties of the Administration,
the representative of Andaman & Nicobar Administration stated
during evidence that as far as the Sentenelese were concerned, they
-did not allow the Contact parties to approach their area and what-
ever gifts the contact parties took for them, were left at the sea-
shore. After the contact parties leave, the Sentenelese tribals come
and collect the gifts. However, the contact parties were able to
establish contact with the Jarawa tribe.

1.20 Asked to explain the areas reserved for these Scheduled
Tribes, the representatives of Andaman & Nicobar Islands Admi-
nistration stated during evidence:—

“In Sentenelese areas there were 80 persons of the tribe. This
area was enough for them. This area was regarded
enough for a tribe. In Jarawa 200 people were there. The
Administration had left 800 Km. land for them.”

1.21 When asked since when the contact parties had been visiting
the tribes, the witness replied that it had been done since 1975.

1.22 When asked whether the frequency of visits of contact par-
Yes was not fnadequate, the witness assured the Committee that
the frequency of such visits would be increased.
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1.23 On being asked to explain the reasons for extinction or de-
crease in number of certain tribes and action taken by the adminis-
tration in that regard, the Committee were informed during evi-
dence that some diseases had spread amongst the tribes because of
the outside pressure. This has resulted in fall in their population.
The administration has a Scheduled Tribes Development Come~
mittee which works under the Chairmanship of Lt. Governor. A
doctor has also been posted in Jarawa who looks after their health
problems. In addition to the Doctor, a Social Worker is also posted
there who understands their language and can converse with them.

1.24 When asked whether the administration was getting any
feed back from the doctor in regard to the number of patients treat-
ed by him and the value of medicines disbursed, the witness re-
plied that the expenditure was met under the social welfare schemes
and that there was no special provision therefor.

1.25 When asked whether the total number of some of the tribes
was becoming lesser and lesser, the witness replied that the num-
ber of Andamanese and Onge tribes was coming down. The witness
further submitted:— )

“Their number has gone down—
Andamanese—Their No. is 28
Onge—there No. is 100

These are two tribes whose number has gone down. We
have not much of control on the genetic problem. Their
number is very small. Amongst Andamanese there are
only three females in re-production age. They have
got odd traditional marriage system—old man can
marry a girl of very young age and a young man can
marry an elderly woman.

These are the areas where it i3 very difficult for us to
interfere because we do not wish to interfere in their
way of life. But this is a thing which is receiving the
attention at the highest level and we do not have any
expertise available with us as to how we go about the
problem. We seek your advice in the matter. This
matter also received the attention of the Island Deve-
lopment Authority which has been recently constituted
under the Chairmanship of the Prime Minister. A spe-
cial long-term study has been ordered about their Hving
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style, activities and health conditions specially. This
has been entrusted to the Anthropological Survey of
India and they are studying this very important aspect
of the problem As and when their Report is avail-
able, we will certainly take action.”

1.26 Tlre representative of A & N Administration further ex-
plained during evidence that Nicobarese are about 22 thousands in
number. They are on the way to progress and they have no ex-
tinction problem. Onge tribes need the help of the administration.
Population of Shompen tribes has not decreased. In 1971 they were

. 92 and at present their number has increased to 214.

1.27 The representative of the Ministry of Welfare furnished a
written note to the Committee during evidence stating that a pro-
ject pertaining to the problem of diminishing tribes of Andaman &
Nicobar Islands was taken up by the Ministry of Health and Family
Welfare some years ago. The research project was entrusted to
Jawsharlal Institute of Post-Graduate Medical Education and Re-
search (JIPMER) Pondicherry. The team headed by Dr. I. C. Verma
head of the Department of Paediatrics (JIPMER) visited thle Islarids
during January 30 to February 18, 1878. The report of Onges was
submitted in September, 1981*,

1.28 The following action was taken to control pa,rhcu.lar deﬂq:im—
cies|diseases by Andaman and Nicobar Islands Administration on the
report: —

Vitamin A deficiency

Skin infections ¢
Tuberculosis "
Treatment of worms

Malaria control

Nutrition

Anemia Prophylaxis ’
Immunisation '
Drlnk!ng water , :

99’?’9’5“?5‘!‘-’:‘

At.t faotual venﬂmion stags, the Andaman and Nioobur Admiristration clari-
fied theh:oultlon further as foll Tows: —

"'l'hQrasonsbrmluaim or docmu 4n number of , oem!n tﬁbu such as Great
Andamanese the Onges and are yet to be conclusively aperu.lned by expert studies,
P S By oo o v o oo o e
reu ed Oves the Hon' me or n 8 () 9
g‘h ¢ Bxport Gro%xp has degided that an in-depth study ;med by Dr.
LC.Vermi, Department of Pacdiatrioy, All India Institupe: of Modicat Science, New'
Delg on pﬂorltyg: as to underst the.rensons for .decling in the lation of
¢-valnerable groups and {@entify the ¢m of health, nutri.-

mem.nr LC. Vom.u,nmyxo vuiuhno Islands from middle of January, 1988

to conduct his réseacrhes on the subject.”
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1.29 Latgr the project was discontinued and the staff sanctioned
left the Institute and the equipment procured for the project was given
to other departments. In Novembeér 1986 the Ministry of Health and

F:mrf; Welfare decided to continilie the project at (JIPMER), Pondi-
-cHerry. R A AR N R

1.30 The Committee notc that two contract parties 0.

‘Jarawas Tribe 4rill anothér for'Sentenelese Tribe have b::. in:kti::
visits to their areas once'a muiith since 1975 and to their utter dismay
these part‘i'es have so'far madé heifher any dent in winning the con-
fidencé of "thése tribes nor have those been able to establish any
rapport With them. The Visifs of these contact parties have more or
less absuiried the natufs of titunls and their only' purpose is fo give
some’ §iftS fo these’ tiibes onte i mohth which in the opinion of the
Committee js npt going to help the tribals to improve their ' quality
of life and they will continue to be as primitive as ever. The Com-
nijttee will like to impress upon the Administration not only to in-
crease the frequency of such visits but also send persons dedicated to
motivate the tribals to extend their hands of friendship fo these
parties. '

1.31 The Committee have peen informed that the reason for ex-
tinction or delcrease in the number of certain tribes is the spread of
-diseases among them because of outside pressure and that the Adminis-
tration has set up a Scheduled Tribe Development Committee under
the Chairmanship of Lt. Governor fo curb the outside pressure
spreading diseases among ‘tribals. '

1.32 The Committee note that a doctor has been posted in Jarva
to look after the health prohlems of tribals. However, the Adminis-
tration gets no feed back from the doctor in regard to the patients
treated by him and the value of medicines disbursed The Com-
mittee are siirprised that no sepirate provision is made in the budget
. of the Uhion Territory ‘for th» medical facilities to be ‘provided to
the tribals. The expenditure is incurred under the Social Welfare
Scheme which in the Committee’s opinion is far from satisfactory.
'ﬂ\e Committeel recommend that sufficient funds should be earmarked
for the medical facilities to be provided to the tribals under a
‘separate head of account in the Union Territory Budget.

1.33 It has also been brought to the notice of the Committee
that the number of Andaman and Onge Tribes is declining very
fast due to the péculi'arity'v in their life style. The _Co;m}littoe h-v;)o
been informed that a special long term study has been undertaken
about their living style activities and health conditions specifically

by the Anthropological Survey of India and as end when their
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Report is available the Administration will certainly take action.
. The Committee feel that it may take a long time before the results.of
the Study undertaken are known, The Committee are of the opinion
that in the meantime the Administration should take interim
measures to ensure that fall in the number of those tribes is arrested
and their extinction averted.

1.34 The Committee regret to mote that the project undertaken
by Jawaharlal Institute of Post-Graduate Medical Education and Res
earch, Pondicherry was discontinued. However, this Project has
since been revived in November, 1986, The d.iaconﬁnuing of the pro-
ject is an engima to the Cominittee. However, they hope this project
which has already been revived will not be discontinued till such
time the conditions of the tribals improve on permanent footing.

1.35 The Committee have been informed that Jarwas dare facing
acute food shortage. The Committee recommend that steps should
be taken to lay orchards in those areas so that the fruits grown there
are available to them. Further pigs should be left in those areas as
Jarwas eat pig meat. This may help them in having piggeries in the
Islands.

C Pradesh Council

1.36. The Committee have been informed through a note furnish-
ed by the Ministry of Welfare that there is a Pradesh Council set up
under the Andaman and Nicobar Islands (Administration) Regula-
tion, 1979. The Pradesh Council comprises of, —

(a) The Administrator,
| (b) The Member of Parliament representing the Union
Territory

(c) The Chairman of the Port Blair Municipal Board
(d) Twenty-five persons to be elected or nominated from the
following areas.

Area Number
of Per-
sons

1 2

() Diglipur Tahsil

(i) Mayabunder Tahsil .

(i) Rangat Tahsil

(iv) Port Blair Municipal Board Jurisdiction .

“w ouoN




() Port B)ldr Tahsil (Excluding "areas covered by the Port Blair Municipal

(vl) Farrargunj Tahsil

(vil) Car Nicobar Tahsil .

(vlif) Nancowrie Tahsil excluding Great Nicobar
(Ix) Great Nicobar

- N A W W

(e) One person belonging to any of the Scheduled Tribes of
Andamanese, Onges and Shompens is to be nominated by
the Administrator.

(f) One woman nominated by the Administrator if no woman
becomes a member of the Pradesh Council under any of
the foregoing clauses.

1.37 In a subsequent note furnished to the Committee it has been
stated that out of 25 persons in the present Pradesh Council, 7 mem-
Bers belong to Scheduled Tribes of which six are elected and one is
nominated.

1.38 It has further been stated that the representation of the elect-
ed Scheduled Tribes is 24 per cent. of the total elected strength of
the Council.

1.39 In reply to a query from the Committee about the represen-
tation of Scheduled Tribes in Pradesh Council the following infor-
mation was furnished to them by the Ministry of Welfare:—

“(i) The Administrator, the Member of Parliament represent-
ing the Union Territory of Andaman and Nicobar Islands
and the Chairman of the Municipal Board are members of
the Pradesh Council-ex-officio.

(ii) The Panchayat Pradhans of Andamans District and the
Pradhans of Great Nicobar in Nicobars District elect mem-
. bers to the Pradesh Council from their respective areas
from amongst themselves by forming an electoral college.

@ii) The Captains of tribals of Nicobars District, excluding
Great Nicobar, elect members to the Pradesh Council from
their respective areas from amongst themselves by
forming an electoral college.

The Administrator can appoint five persons Counsellors from
amongst the members of the Pradesh Council.”
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1.40 In a subsequent note furnished to the Committee it has been
«clarified that one Counsellor is always appointed from the Nicobarese

Tribe in accordance with rule 18(2) of the Andaman & Nlcobar Ts-
lands (Administration) Regulation, 1879.

1.41 The number of meetings of Pradesh Council and the dates of
such meetings have been stated to be as follows:—

Year No. of Meetings Date on which Meetings held

1983-84 2 (two) 26th to 27th June, 1983

21st to 23rd February, 1984

198485 2 (two) 21st June, 1984
29th to 3ist October, 1984
198586 4 (four) 18th to 19th April, 1985
15th May, 19

10th to 13th September, 1985
26th - to 28th February, 1986,

142 The Committee desire that the composition of the Pradesh
Council should be made more broad-based by giving adequate re-
presentatlon to different tribes in the Island. The Comniittee fur-
ther recommend that the meetings of the Pradesh Council should
be held more ﬁ-equently in order to create a sense of mvolvement
among the tribals, to make assessment of their problems and to de-

vise ways and means for improving the socio-economic conditions of
the inhabitants of the Islands. '

D. Voluntary Organisations

143 As regards the work done by the Voluntary Organisations in
Andaman and Nicobar Islands for the Welfare of Scheduled Tribes,
the position has been stated in the written information furnished to
the Committee by the Ministry as under:

“The Social Welfare Advisory Board has been extending finan-
cia] aid to voluntary orgamsations located in the tribal
areas for the activities such’as craft training, typing class-
es. There are 15 voluntary organisations in Car Nicobar
and one organisation in Litt'le Andaman functxonmg for
the Weifare of women and children of those areas.

Besides the Board is also running one Border Area Project in
Nancowry group of islands Wwhich is a tribal area. The
project is providing various useful services to the women

o and children such as Balwadies, craft training ete.”
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144 The details regarding total expenditure incurred on Mahila
mandals and Border Area Projects during the Sixth Five Year Plan,
as furnished by the Ministry of Welfare is at Appendix—I.

1.45 It has further been stated that “expenditure on Mahila Man-
dals is met by the Central Social Welfare Board, the expenditure on
Border Area Project is shared by Andaman and Nicobar Adminis-
tration and Central Social Welfare Board in the ratio of 1:2 respec-
tively. The grants are released by the Central Social Welfare
Board, New Delhi]Andaman and Nicobar Administration on year to
year basis and as such no provision is being made by the State Board
for the Seventh Plan.”

During the year 1982-83 Mahila Mandal Tamalu and Mahila Man-
dal Sawai in Car Nicobar have conducted a family welfare camp. A
sum of Rs. 200 has been given to each institution. 80 women bene-
fitted by this camp. In 1984-85, 7 such camps were conducted by the
Mahila Mandals in Car Nicobar area namely Mahila Mandal, Arrong,
Mus, Jayanti, Chachuka, Kakana. Malacca and Perka.

In 1981-82, 2 condensed courses of education—2 years’ course had
been given to a Mahila Mandal namely Mahila Mandal Topoming
and Tamalu. A sum of Rs. 17,850 had been given to the Mahila Man-
dal Topoming for conducting two years course of High School Exa-
mination. 15 Adult women were benefitted by this course. A sum
of Rs. 15,850 was given to the Mahila Mandal, Tamalu for ruming
two courses of middle school Examination and 15 Adult Women were
benefitted.”

1.46 The Committee feel that voluntary organisations can play
a vital role in improving the social, educational and environmental
conditions of Scheduled Tribes in Andaman and Nicobar Islands. The
Committee therefore, recommend that dedicated voluntary organisa-
tions should be encouraged to work among the Scheduled Tribes in
the Union Territory and necessary grant-in-aid provided to them.
The Administration should keep a close watch on their functioning
so as to ensure that the money given to them is gainfully spent for
the welfare of Scheduled Tribes and there is no misuse of funds. In
the opinion of the Committee it would be better if the social warkers
are drawn from amongst the various tribes themselves as the tribals
are more likely to listen to their own compeers.

147 The Committee note that grants are released by the Central
Welfare Board, New Delhi and the Andaman and Nicobar Adminis-

tration on year to year basis to meet the expenditure of Mahila
Mandals, and that as such no provision has been made by the State

1795 LS—2
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Board to meet such expenditure during the Seventh Plan. The
Commitiee recommend that adequate allocation be made by the
Union Territory Social Welfare Advisory Board for the Seventh Plan
so that the Mahila Mandals are aware and assured of the money
likely to be made available to them. This will give the Mandals more
confidence to undertake diversified programmes for the tribal wel-
fare. The Committee note that the Nankori group of Islands are
neglected in the matter of development. The Committee recommend
that special care should be taken for their upliftment and more funds
should be earmarked therefor.

E. Scheduled Castes

1.48. The Committee have been informed by the Ministry through
written information that: '

“No Community has been specified as Scheduled Caste as per
article 341 of the Constitution in relation to the Union
Territory of Andaman & Nicobar Islands.”

1.49. When asked whether there was any person known to the
Administration who belonged to the Scheduled Castes at some other
place but had not been treated so in Andaman & Nicobar Islands,
the Chief Secretary Andaman & Nicobar Islands Administration
stated during evidence that once a person migrated there, unless the
Union Territory Administration recognised him and notified him
as such, he could not be treated as Scheduled Caste. The Addl.
Secretary, Ministry of Welfare added as follows:—

“The State Government and the Union Territory administra-
| tion cannot notify them as such unless they are included
in the list through amendment of the same by the Parlia-

ment. |

1.50. Asked about any re-thinking about recognising any Commu-
nity as Scheduled Caste, the Chief Secretary Andaman & Nicobar
Islands Administration stated during evidence that there was no
re-thinking at present about the question.

1.51 The Committee are surprised that no community has been
specified as Scheduiled Castes under Article 341 of the Constitution in
Andaman and Nicobar Islands. The Committee do not agree with
the position taken by the representative of the Ministry of Welfare
that “the State Government and Union Territory Administration can-
not notify any caste as Scheduled Caste unless the list prepared by
Parliament bas been amended by the Union Government.” The
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Committee are aware that the list of Scheduled Castes and Scheduled
Tribes are amended by the Union Government on the basis of the
representations received from the State Governments and Union
Territory Administrations. Of course, this requires an amendment
of the list through enactment of Parliament, The Committec recom-
mend that after reviewing the position carefully the Union Territory
Administration should take up the matteér suitably with the Union
Government for declaring any deserving caste as Scheduled Caste in
the Union Territory.



CHAPTER II
PLAN PROVISIONS

A. Plan Outlay and Expenditure

2.1 According to a note furnished by the Ministry of Welfare
to the Committee, “the total plan outlay of the Union Territory dur-
ing Sixth Plan was Rs. 96.60 crores against which an expenditure
of Rs. 100.06 crores was incurred.

The Seventh Plan outlay for the Union Territory is Rs. 285

crores. An expenditure of Rs. 22.65 crores was incurred in the year
1985-86.”

2.2 Budget provision for the Union Territory for 1985-88 has
been stated to be as follows: — \ -

Year R eve nue Capital Total

1985-86 . . . . . . . 63,72,50 37,11,62 1,00,84,12

2.3. The budget provision for the Tribal Sub-plan was not reflec-
ted in the budget of Union Territory for the year 1985-86. However,
an outlay of Rs, 354.27 lakhs was earmarked for Tribal Sub-plan for
the year 1985-86.

24 The Committee have further been informed that out of total
outlay of Rs. 354.272 lakhs, Rs. 134.79 lakhs only were spent in Tribal
Sub-plan during 1985-86. N

2.5 When asked about the basis for allocation of Rs. 3 crore 54
lakhs for Tribal sub-plan, the Chief Secretary, Andaman and Nicobar
Administration stated during evidence that it was done according
to the guidelines issued by the Planning Commission and on the
basis of population.

26 When asked about the basis of the allocation of funds for
plan outlay and tribal Sub-plan during 1985-86 the Chief Secretary
Andaman and Nicobar Islands Administration stated during the
evidence as under:— ¢

“Our State Plan outlay for 1985-86 was of the order of Rs. 33.50
crores out of which Rs. 3.54 crores was allocated for the

14
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Tribal Sub-plan. The budget will reflect the total amount
énd t'n)ot‘ ‘the break-up for the Plan and Sub-plin expendi-
ture.’ T

2.7 In reply to a query regarding the actual expenditure during
1985-86 against the budgetary provision and the amount spent on
tribal welfare, the Committee have been informed as follows:—

*Year Revenue Capital Total

(Rs. in thousands)

1985-86 . C e e e 64,89,47 24,3472 89,24,19

Expenditure for Tribal Sub-plan (1885-86) is not reflected in the
budget.” !

2.8 The Chief Secretary, Andaman and Nicobar Islands Adminis-
tration informed the Committee during evidence that the total
amount spent on the Tribal Sub-plan during 1985-86 was Rs. 134.79
lakhs out of an allocation in the Tribal Sub-plan of an amount of
Rs, 354.27 lakhs. As regards shipping sector, it came to Rs. 101 lakhs.

2,9 Asked about the reasons for shortfall in expenditure during
the year-1985-86 on Tribal Sub-plan the Committee were informed
subsequently through a note that the shortfall was primarily in the
shipping sector as the additional ships for the tribal area could not
be procured because of the various procedural and other difficulties.

2.10 In reply to a question regarding the response of the Union
Government towards simplification of procedural matters for the
full utilisation of funds on various projects, the Chief Sccretary,
Andaman and Nicobar Administration stated during evidence:

“Normally we send our proposals to the Home Ministry. They
have to coordinate with the other Ministries.”

2.11 As regards the delegation of financial powers to Andaman
and Nicobar Administration, the witness submitted as follows: —

“Our administration does not have the requisite powers with
regard to projects and so on. Of late, some more powers
have been delegated. Earlier it was limited upto Rs. 50
lakhs only for sanctioning a project. Now a project can
be sanctioned up to Rs, 2 crores. This is the latest deve-
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lopment. But still, since we have to engage ourselves in
developmental activities where a lot of financial powers
have got to be delegated. We feel that there is scope for
delegation of further financial powers.”

2.12 The Committee regret to note that out of Rs. 285 crores allo-
cated during Seventh Plan only a sum of Rs. 22.65 crores alone
has been spent in the first year of the Plan (1985-86). The
Committee are not satisfied with such a slow pace of progress. The
Commitiee need hardly emphasise that unless the entire plan allo-
cations are gainfully utilised in an evenly phased manner over the
5 years period, the socio-economic conditions of Scheduled Tribes are
unlikely to improve. The Committee urge that the factors which
hamper the utilisation of plan allocations in an even manmner should
be identified and corrective measures, as deemed necessary, taken
urgently with a view to ensuring that the funds allocated are fully

utilised in time.
!

213 The Committee are surprised to note that budget provision
for the Tribal Sub-Plan was not reflected in the budget of Union Ter
ritory of Andaman and Nicobar Islands for the year 1985-86. The
Committee recommend that for the remaining years of Seventh
Plan, provision should be made for the Tribal Sub-plan in the budget
of Union territory under separate heads.

2.14 The Committee have been apprised that the Andaman and
Nicobar Islands Administration have the financial powers to sanec-
tion a project up to Rs. two crores only which in the opinion of the
Committee keeping in view the constant cost escalations is too
meagre. They desire that the Ministry of Welfare being the nodal
Ministry, should monitor and keep a close watch on the develop-
mental activities going on in Andaman and Nicobar Islands and im-
press on the sanctioning authorities the need for delegation of more
financial powers to the Andaman & Nicobar Islands Administration
so that the tribal welfare projects are not bogged dm by procedu-

ral wrangles.
B. Development Schemes

2.15 As regards the major achievements made for the develop-
ment of the Islands and the tribal people, the Committee have been
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furnished with the following written information by the Ministry
of Welfare.

S. Sector Unit Year Achieve- Nicobar |
No. ment district
whole
U.T.
o Q) (€)] @ 3) ®
1 Agriculture
Area under paddy . . « Hect. 1955-36 3750  (20)
1983-86 12000
Production of rice . . . . Tonne 1955-36 3133

1985-86 28000 (NA)

Area under coconuts, . . . Hect, 1955-56 17320 .
1985-86 22005  (17200)

Production of coconuts. . . . Million 1955-56 35 .o
nuts, 1985-36 70 (5.9

2 Animal Husbandry

Veterinary hospitals & disponsaries, . No. 1956-57 2 ..
ot ° 1985-86 3 (100

Total li k « + + .+ No 1956 29000 .
otal flvestoc *1982 201775 (104476)!

Total poultry . . . . No. ;;:;6 3{% éssny
¢ Cooperation

Cooperative Societies. . . . No. };;‘;3: 3% &

Membership of Cooperative Societies. No. }:‘3‘3’:’52 ‘253? (-l m
4, Education '

Total Educational Institations. . . No. ll;:;-jg zg &

Totaleorolment . . . . No. {::5’:.52 él;t P

Total teachers .+« +« .+ No {g;.x‘ 2;}; i

Fisheries

Fisblandd . . . . . Tonne {g% 63?2 360y

Estimated value of fish . . . Rs.in 1935-36 101 ..

lakhs 1985-86 5052 (N.A)

(* Figares for 1985-86 aro not available)
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$) @ (&) “ ) ©
6 Forests
Outturn of timber . . . . cub.mtr. 196369 80455 ..
1985-86 115317 (224)
7 Industries
(Large and Medium) facto- No. 1955.36 s ..
ries working under F Act, 1948 1985-86 30 (N.A)
Small Scale Industries. . . . No, 1955-56 3% .
1985-86 (N.A))
Average workers employed daily inre- No, 1955-56 1800 ..
gistered factories, ' 1985-86 4297 (N.A.)
8 Medcal and Public Health
Hospitals « +« +« « . No 1955-56 o
i 1985-86 18 (2
Dispensaries . . . . . No. {955- 21 ...
985-86 76 (21)
Bed strength . . . . No. 1955-56 378 ..
1985-86 774 (150)
Doctors . . . . . . No. 1955-56 16 ..
1985-86 94 (11)
Nurses . . . . No. 1955-56 51 ..
N ' ‘ 1985-86 177 27)
9 Po er
Installed capacity of eiectricity. . KW 1955-56 1100 ..
1985-86 10954.5 (986.5)
Generation of electricity. . . Kw 1955-56 1057204 ..
B 1985-86 19570679 (1249931)
Town and village electrified . . No- 1955-56 1 ..
: 1985-86 291 (48)
10 Transport and Communications
Road length . . . . . KMs, 1956-57 156 ..
: - : 1985-86 737 76  (84)
Passenger traffic by sch between main- No. 1955-56 13984 ..
land and islands. 1985-86 884017 (N.A.)
Carpo traffic by sca between mainland DMT 1955-56 25061 ..
. and Islands. 1985-86 164767 (N.A.)
Total motor vehicles . No. 1955-56 "158 ..
1985-86 4294 (N.A))
Buses No. 1958-59 s ..
1985-86 89 )
Post Offices. Sub-Post Offices and Bran- No. 1958-59 ‘173 (fi)

ch Past Offices.

1985-86
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(i) @ ® ) ®  ®

11 Waser Supply

Villages/towns/providod with water No. 1955-56 s ..
supply. ~ 1983-86 345 (1o

N.B. The figures within brackets represent the position obtaining in the Nicobars District
which is predominantly inhabited by the tribals. This Un?:nl"rmitl:ty wos gvided

i‘rgc:‘ t';o tgl;tggt's viz, Andamans and Nicobars in 1974. Before that it was a uni-

—* The Nicobar district as formed in 1974 only. Hence no separate figure.

216 From the information furnished to them, the Committee
nete that although substantial achievements have been made for the
development of the islands and the tribal people in the Union Terri-
tory of Andaman and Nicobar Islands yet the progress made in the
Nicobar District which is prcdominantly inhabited by the tribals has
been tardy e.g. out of a total area of 12000 hectares under paddy cul-
tivation, the area in Nicobsr Islands is only 20 hectares; out of 38
veterinary hospitals and dispensaries there are only 10 in the district,
out of 327 cooperative societics there are only 57 in Nicobar district;
out of 290 educational institutions there are only 51 in the district
and out of a total enrolment of 62091 children in these institutions
the enrolment in the district is 7921 and out of 2919 teachers only
372 are available in the district. The Committee also find that in
the field of medical and public health facilities, power generation
and transport and communication facilities the district is lagging be-
hind in development. The¢ Committee regret the imbalance in the
development of the tribal district of Nicobar. They are of the view
that this lopsided development at the cost of tribal distriet of Nico-
bar shonld not continue any further and that the Administration
should make earnest efforts for the development of this district and
allocate adequate funds therefor to bring it at par with the Andeman
District.

C. Integrated Rural Development Programme (IRDP)
(i) Schemes undertaken under IRDP (IRDP)

217. In a note furnished by the Ministry of Welfare on the
Schemes undertaken under IRDP the Committee have been inform-
ed as under:—

“Integrated Rural Developmnt Programme, which aims to
provide productive assets to rural poor to give them sup-
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plemental income to enable them to cross poverty line
was taken up in the Andaman and Nicobar Islands during
1980-81 by undertaking a baseline survey in 5 villages of
Andaman District to identify eligible families. As a
result, 17 families were jdentified and assisted during that

year. ‘

Another baseline survey was conducted in all the panchayats
during 1982 and 1726 families in the Andaman district and
421 families in Nicobars district were identified as target
groups eligible for assistance under the programme. This
target group consists of marginal farmers, agriculture and
non-agriculture workers and rural artisans, Schemes un-
der different sectors are finalised taking into consideration
the infrastructure, marketing facility available in the area
and the category of family. The schemes thus drawn up,
after technical approval by the concerned department, are
forwarded to the financial institutions for sanction of loan.
On receipt of requisitions, subsidy amount is made avail-
able to the bank by the District Rural Development
Agency (DRDAS). ' '

The assistance provided covers sectors like minor {rrigation,
agricultural implements, poultry farm, fisheries, rural industries,
amimal husbandry like goatory, piggery and dairy, etc. In addi-
tton, the scheme, “Training of Rural Youth for Self Employment”,
which is a component of the IRDP is also being implemented from
1985-86. Under this scheme, 47 youths in Andamans district and
48 tribal youths in Nicobars district were imparted training in coir
making, automobile|sewing machine repairing, tailoring and gar-
ment making, cane and bamboo works ete. during 1985-86. This
scheme is being continued in 1986-87 and the proposal is to impart
training to 50 youths in the Andamans district and 48 youths in
Nicobars district.” |

2.18 Total population of Scheduled tribes is stated to be as un-
der: — '

“Scheduled Tribe population Percentage of Scheduled Tribe populationto
total population

1971 1981 1971 1981

18,102 22,361 15.72 11.85”
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2.19 The number of families assisted during the 6th Plan period
and during 1985-86 under IRDP has been stated to be ag under:—

Sixcth Plan
() Number of families assisted . . . . 1052
(i) Number of S.T. families out of (i) above. . sl
(iii) Pescentage of (ii) on (i) above . e ve e . 4.8%%

Seventh Plan

() Number of families assisted . . . N 742
(li) Number of S.T. families out of (i) above. . . . 71
(ili) Percentage of (ii) on (i) above . . . 10.383¢

2.20 Through a subsequent note furnished by the Ministry of
Welfare, the Committe have been informed that among 47 youths
who were imparted training in various trades, the number of tribal
youths was nil. The Committe have also been informed that as
against the target of 50, 64 tribal youths were proposed to be train-
ed under TRYSEM in 1986-87. |

(ii) Plan outlay for IRDP ]

221 The Committee have been informed through the written
material furnished to them by the Ministry that the Andaman and
Nicobar Administration is without legislature, and therefore, the
entire fund for the implementation of IRDP is allotted under the
Central Sector, Annual allocation is made by the Government of
India fixing physical target for each year. Accordingly the tar-
get and achievement both physical and financial separately for
Scheduled Tribes and others are indicated as under:—

Statement showing target (Physical and financial) under IRDP
during 1980-81—1984-85.

Year Target
Financlal Rs. physical
198081 . . . . . . . . . 260 laks N.A.
198182 . . . . . e e e N.A.
1982-83 . . . . . . . . . 500 Ilakhs 150
1983.-84 . . . . . . . . . 5.00 lakhs 150
1984-85 . R . . . . . . 500 lakhs 500

Total Vith Plan 17.60 lakhs 800
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Statement showing achievement (Physical % Ff:;chl) unider IRDP during 398e-82—
s .~ '\" ""'r‘v, R B RS L RS i . SRR E R S SR TSN B LRI

Physical Subsidy Loan Total
(Rs.) Rs.) Loan and

gubsidy
Ra.)

Ohers . . . . . . . 17 1,05,500 220220 3,25,720
ST. . . . .. Nil
o

Others « o o . o . . 105 1,24856 2,65100 3,89,956
ST. . . . . . . Nil
- 103

—— o —

Others . . . . . . . 133 2,18,596 2,99,282 5,17,878

sT. . . . 6 005,283 0,05,283 10,566
139 223,879 304.565 523.444

Others . . . . .+ . . 212 232,631 5,15,656 7,48,287
sT. . . . . 45 61,842 61,842 1,23,684
T 257 204473 577498 8,71971

Others . N 534  6,51,405 14,43,1‘94 20,99,599
ST . v . Nil Nil Nil Nil

e e s o e d ] $m 4ms @ 8 e g G

534 6,51,405 14,48,194 20,99,599

1,052 14,00,113 28,15,577 42,15,690

2.22 It has further been stated “that of the six tribes of Andaman
and Nicobar Islands, all except Nicobarese are treated as primitive
tribes. The assistance under IRDP is, therefore, confined only
to Nicobarese tribes. Even in this case also, the Nicobar tribals
_are very much reluctant to avail loan, grant and subsidy from the
- bank|Government. Due to backwardness, social and traditional
" customs, the tribals were not coming forward like others to take

' financial institutions. In fact, the triba] people were got agreeable
to be identified as poor. After continuous persuasion and many
~motivational programmes only some of the identified families could
be assisted during Sixth Plan period. However, the programme
is catching up and it is expected that more and more eligible fami-
lies will be covered under this programme during the Seventh Plan
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period. During 1985-86, 77 families could be assisted with  am
amount of Rs. 2,52500 as subsidy and withequal amount of bank
loan by supply of bullock carts, fishing boats, live-stock ete. During
the current year already 50 families have been assisted with sub-

sidy of Rs. 2,33,000 for procuring motor boats, other fishing materials
ete.”

‘

2.23 As regards the total outlay for the IRDP during the Seventh
Plan for the Andaman and Nicobar Islands, the Committee have
been informed that, “the entire fund for IRDP is allotted by the Cen-
tral Govt. and is not reflected in the Union Territory Plan budget.
However, the outlay proposed by the working group of the Plann-
ing Commission for IRDP for the period 1985-90 is 58.00 lakhs.”

2.24 The Committee have been further informed through a note
that “there is no separate scheme under the IRDP exclusively
meant for the Scheduled Tribes. The annual allocation of fund
under this programme for this Union Territory is distributed am-
ong the two districts viz. Andaman district and Nicobar district.
Nicobar district is predominent by Nicobarese tribal people, who
on the basis of the guidelines are covered under this programme
by providing assistance under various sectors. However, the whole
requirement of IRDP funds of the tribals is met by the Administra-
tion.”

2.25 Asked about the reasons for not formulating any specific
scheme exclusively for Scheduled Tribes under ILRD.P., it has
been stated in a note furnished to the Committee by the Ministry
of Welfare that “the Nicobare tribals are generally averse to take
loans. However, during the current year a beginning has been
made to devise and introduce suitable schemes exclusively for
them.”

2.26 The Committee note that during the Sixth Five Yesr Plan
the number of families assisted under IRDP was 1052. Out of these.
the number of Scheduled Tribe families were only 51 i.e. ahout 485
per cent. Similarly during the Seventh Plan, out of 742 families so
far assisted the number of Scheduled Tribe families is 77 constituting
a percentage of 10.38. The Committee have bedn informed that the
Scheduled Tribes povoulation in the Unfon Territory was 15.72 per
cent according to 1971 census and is estimated to he 11.85 percent
according to 1981 census. The percentage of Scheduled Tribe fami-
lies assisted during the Sixth Plan and Seventh Plan so far under
TRDP i considerably less than the percentage of their popuhtlo-‘
in the Union Territory. . ,



24

2.27 The Committee recommend that earnest efforts should be
made to cover more Scheduled Tribe families under IRDP so that
their economic condition improves at a brisk pace to enahle them
to cross the poverty line early.

2.28 The Committee find it highly regrettable that out of the 47
youths imparted training during the year 1985-86 none belonged to
the Scheduled Tribes. This shows an in-built apathy towards the
Scheduled Tribes on the part of the Administration. The Commit-
tee cannot condone such an attitude and expect the Administration
to be more responsive to thel development of Scheduled Tribes.

2.29 The Committee regret to note that during the years 1980-81,
1981-82 and 1984-85 neither any subsidy nor any loan facility was
availed of by any person belonging to Scheduled Tribe. They are
not convinced by the plea of the Ministry that it was due to the
backwardness, social and traditional customs of the tribals. If it
were so, the Administration would not have been able to assist 77
tribal families with an amount of Rs. 2,52,500 as subsidy and with
equal amount of bank loan during the year 198586 was also 50
families with a subsidy of Rs. 2,33.000. in 1986-87. Had the adminis-
tration started the motivational programmes at the right time the
things would not have drifted thus far. In the opinion of the Com-
mittee with continuous pursuation more tribals could have been
assisted during the 6th Plan. The Committee recommend that now
onwards the Administration should take all necessary steps to moti-
vate the tribals to avail of subsidy and loan facility so that their
quality of life improves.

2.30 The Committee regret that no specific scheme exclusively
for Scheduled Tribes has been initiated under IRDP so far. Had &
suitable schemeé been formulated, the possibility of more tribals
coming forward for loans could not have been ruled out. The Com-
mittee expect that some such schemes for the tribals may be chalked
out now which may help the tribals in over coming their averseness
towards taking of loans. This will go a long way in ameliorating
the living conditions of the tribals and for their social well being.
The Committee will like to be apprised of action taken in this regard
within next three months.

D. Integrated Tribal Development Projects

2.31 According to the Preliminary Material furnished to the
Committee by the Ministry of Welfare “the ITDP Nicobar is yet to
start functioning. The ITDP Plan for Nicobar has very recently
been prepared by the Tribal Cultural Research and Training Insti-
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tute, Hyderabad. The ITDP Plans are under examination. How-
ever, the schemes for the Nicobarese tribal are included in  the
Tribal Subplan and are being impiemented by the various Depart-
ments concerned. The tribals are gradually coming forward to av-
ail themselves of the benefits of the schemes under Tribal Sub-plan.”

2.32 The outlay and expenditure for Tribal Sub-plan during the
Sixth Plan had been as given below: —

“Outlay (Rs. in Lakhs)
Expenditure
1548.06 1385.243

The expenditure incurred under Tribal Sub-plan is fully for the
development of tribals and the tribal areas ag the tribal areas
(Nicobar District) are predominently inhabited by the tribals.

The outlay for the Seventh Plan period is Rs.- 3410.546 lakhs,

The ITDP Plan for the Nicobarese in Nicobar is under examina-
tion.” )

2.33 The Committee have been informed through a subsequent
note that “the Andaman & Nicobar Islands Administration propose
to implement ITDPC prepared by TCR & I, Hyderabad from next year
(1987-88). The schemes suggested in the ITDP could not be
included in the Annual Tribal Sub-plan for the current year due
to their late recepit i.e. on 28-7-1986.”

2.34 The Committee are really perturbed to find that no integrat-
ed tribal development projects have been initiated in the tribal dis-
trict of Nicobar so far. It appears that it dawned on the Adminis-
tration to undertake such projects only after the subject was selec-
ted by the Committee for examination. The Committee cannot but
express their anguish over such an indifferent attitude of the Admin-
istration towards tribal development. Even now it is stated that the
schemes in the ITDP could not be included in the Annual Tribal
Sub-plan for the year 198586 due to their late receipt on 28 July,
1986. In the opinion of the Committee the ITDP is one of the most
suited programme for socio-economic betterment of the tribaly and
schemes thereunder should -have been introduced in the Nicobar
Island much earlier. They expect that since the administration has
taken steps to initiate projects under the I.T.D.P. these will be pro-
perly planned and implemented as early as possible so that the con-
dition of the Scheduled Tribes improves in the Nicobar Island. The
Committee will like to be kept apprise of the details of the projects
initiated by the Andaman and Nicobar Islands Administration in

this regard.



CHAPTER Il

SCHEME FOR ECONOMIC DEVELOPMENT
A. Land

3.1 In the written information furnished by the Ministry of
Welfare to the Committee, it has been stated that “under Section
38 of the Andaman & Nicobar Islands Land Reforms and Land
Revenue Regulation, 1966, the ownership of all land in the Union
Territory vests absolutely in the Government.” However, tenancy.
rights can be given to individuals under the aforesaid regulation
and the rules framed thereunder in 1968.

3.2 It has further been stated that the land can be transferred
(i) by way of succession, survivorship, inheritance according to
personal law of the tenant, and (ii) by way of sale, gift etc. sub-
ject to fulfilment of the terms and conditions laid down under sec-
tion 159 of the Andaman and Nicobar Islands Land Revenue and
Land Reforms Regulation, 1968.

3.3 On being asked whether the Administration had taken any
action for the identification of villages for survey and setfiement
work in the Islands, the representative of Andaman & Nicobar Is-
land Administration informed the Committee during evidence that
in Andaman district there are 180 villages where survey and settle-
ment has been done. The whole land is vested in Government.
Only cultivation right of land is given to a cultivator. The culti-
vator can if he so likes, sell his cultivation right in the land. The
witness further stated that the tribals are selling their occupancy
rights to migrants from mainland in Andaman Island.

3.4 When asked whether the Nicobarese cultivators had the
customary right in the land cultivated by them. the witness replied
that they had full customary rights on the land. The area
is reserved for the tribals and nobody can go there. Even
if Government takes the land, the compensation has to be paid to
the tribals. When asked whether Government was giving permission
to private parties to grow red palm oil plantations in the land, the

26
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witness replied that it was grown in a Government farm. As the

plantations are likely to spoil the ecology, their plantation had been
discont.nued since 1977.

3.5 The witness further submitted that as regards speculation in
land prices, the pressure on the lands with occupancy rights has
increased since the news regarding establishment of a free port on
Islands had appeared in the newspapers.

3.6. As regards allotment of unoccupied land, it has been staied
that the allotment of unoccupied land is made as per the provisions
of Rules 170 and 171 of Andaman and Nicobar Islands Land Reve-

nue and Land Reforms Regulation, 1968 read with the guidelines
framed by this Administration.

3.7 In reply to a query regarding the details of the allotments
of land made to Scheduled Tribes as per the provisions of Rules 170
and 171 of the Andaman and Nicobar Land Revenue and Land Re-
forms Regulation, 1968, the Committee have been informed through
a note that no allotment of land has been made to tribals under the
above mentioned Regulation. However one group of 165 Nicobar fa-
milies was allotted 200 hectares of forest land in litt’e Andaman for
meeting their additional requirement of land as a special case in

early seventies. Remaining 500 acres of land is yet to be allotted
to tribals.

3.8 When asked about the land reforms undertaken since the for-
mation of the Union Territory, it is stated in a note furnished by the
Ministry of Welfare that an enactment called Andaman and Nico-
bar Islands Land Revenue and Land Reforms Regulations, 1966 and
the rules framed thereunder in 1968 have been brought into opera-

tion with adequate provisions to meet the requirement of tenancies
in the Islands.

3.9 The Committee have hoen informed that the ownership of all
the lands in Andaman and Nicobar Iclands vests in Government.
However, cultivation rights are given to the tribals which can be
transferred (i) by way of succession, survivorship or inheritance ac-
cording to the personal law of the tenant, or (ii) by way of sele, gift
ete. with the result that the tribsls are transferring their cultivation
rights to the migrants from the main land. In Committee’s opinion.
the existing provisions in the Andamsn and Nicobar Islands Land
Reforms and Land Revenue Regulation, 1966 and the rules framed
thereunder may be alright so far as the transfer of land ‘s among the
tribals only. “The Committee hope that the rights of the tribals in land
1795 L< ‘ '
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in the Union Territory especially in Nicobar Island which is predomi.
mently innabited by ‘L'ribais are zeaously procected by the Adminis-
tration. In case in the past any tribals has transferred his occupancy

right tp & non tribal, such rignts of land should be restored to the
tribal.”

3.10 The Committee note that no allotment of land has been made
to the tribals under rules 170 and 171 of the 1968 Regulation so far
except 260 hectares alloited to 165 Nicobar families to mect their
additionnl requirerhent ot land as a special case in early seventies.

311 The Committee recommend that the matter be reviewed by
the Administration to assess present requirement of land by tne tribals
and if need be, more land should be allotted to them to elevate their
economic conditions and to improve the standard of their living.

B. Agriculture

3.12 As regards the schemes being implemented under agriculture
and allied activities and the targets and achievements thereunder,
the Committee have been informed through the written material
furnished to them by the Ministry as follows:—

“At the time of achieving Independence, agriculture activities
were mainly restricted to some areas in South Andaman,
Mayabunder area and natural plantation of coconut, are-
canut and fruit in Nicobar Islands. With initiation of settle-
ment programmes in 1949 and onwards, more forest areas
were cleared in Middle, North and South Andamans, Camp-
bell Bay for allotting land both for paddy cultivation, plan-
tation, horticulture crops in hilly lands to the settler fami-
lies. Systematic and planned development of argriculture
was initiated from the 2nd Five Year Plan period. More
areas were brought under field crops. Productivity of crops
was improved by supply of various inputs at subsidised ra-
tes, introduction of multiple cropping and rabi cultivation
through- demonstration, encouraging utilisation of hilly
lands by commercialable crops, fruits, spices ete. Cultiva-
tors were encouraged to adopt soil conservation and frri-
gation programme through subsidised inputs and services,
Cultivation of snices and coffee, cashew nuts etc. need
special mention.

As special measures in the tribal areas. efforts are being made to
improve quality of coconut and arecanut cultivation through
demonstration. A tuber croo development nrogramme }335
been initiated at Katchal to improve production and quality
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of these crops which are commonly used by Nicobarese. A
progency Orchard of spices has been established at Katchal
for encouraging highly commercial spices crops under con-
genial farms conditions in Nicobar Islands, Demonstration
have been set up to encourage the tribals for taking up spi-
ces, coconut, arecanut, cashew nut, fruits etc. cultivation
on commercial basis by use of optimum inputs. A cashew
plantation covering an area of 500 hects. has been estab-
lished at Kamorta to show utilisation of waste land by a
commercial crop.

As a result of various activities mentioned above the area under
cultivation and productivity have shown steady progress
over the years in respect of paddy, pulses and oil seeds,
vegetables, fruits coconuts, arecanut, spices, cashew nuts
etc. Special mention should be made about the cultivation
of rubber and red oil palm under Forest Development and
Plantation Corporation Ltd. in Katchal and Little Anda-
man”’

3.13 The Committee have been further informed that “the special
features about the plan schemes in 7th Five Year Plan are extension
of high ylelding varieties paddy programme, intensive and multiple
cropping programme, development of plantation and spice crops,
demonstration in cultivators’ field, improvement in distribution of
agricultural inputs, with special emphasis on plant protection, deve-
lopment of pine apple and tuber crops, improvement of marketing
and fruit preservation demonstration units, expansion of coconut
plantation and horticulture crops in the tribal areas, agriculture
training programme for development of spices and cashew, cultiva-
tion in the tribal areas, supply of tractors and power tillers at subsi-
dised rates, crop insurance, =oil conservation and minor irrigation
programme.

3.14 During evidence, the Committee desired to know the total
cropped area and the different types of crops grown in Andaman &
Nicobar Islands. The representative of Andaman and Nicobar Islands
Administration stated that total cropped area was 40,000 hectares.
Paddy in 12,000 hectares, Coconut in 20826.35 hectares, arecanut in
2620 hectares areas and spices in 597 hectares, were cultivated. The
witness added that the production of paddy was 40 metric tonne,
that of Coconut was 58 million nuts and the production of arecanut
was 1000 metric tonnes while production of fruits was 3600 metric ton.
nes. The production of tuber crops is 6000 metric tonnes and that of
cashew nuts 20 metric tonnes. This was the total production of the

Tribal areas.
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3.15 On being asked as to whether there were any Government
farms, the representative of Andaman and Nicobar Islands Adminis-
tration stated during evidence that there were government demons-
tration farms to educate people e.g. there was multipurpose five
hectare Government demonstration farm in the Car Nicobar. The °

tribals in agriculture had customary, right on their land. They had
reserved area and no one could go there.

3.16 The Committee note that in spite of various measures taken
by the Administration to improve the agriculture in the Islands, the
crop yields are comparatively low e.g. the yield of paddy from.12,000
hectares is 40 metric tonne only; the yield of arecanut is 1,000 metric
tonne from 2,620 hectares. Similar appears to be the position in the
case of cashewnuts and spices. The Committee are of the opinion
that more intensive efforts he made to improve the crop yields in
the Islands. They hardly need to stress that introduction of modern
techniques in cultivation of high value cash crops is one of the best
ways of improving the economic standards of the tribals. The Com-
mitee, therefore, recommend that more demonstration farms should
be set up in the tribal areas to popularise modern techniques of culti-
vation and to introduce new high value cash crops like spices,
cashewnuts, fruits in the tribal areas.

C. Irrigation

3.17 The Committee have been informed through a note furnished
by the Ministry of Welfare that “in Andaman and Nicobar Islands
there is no major irrigation programme, The Department of Agricul-
ture has provision for digging of individual irrigation ponds and
providing pump sets on loan and 33 1/3 per cent of subsidy. The A.P.
W.D. has a programme of five irrigation projects at Diglipur, Little

Andaman and Campbell Bay to bring about 2000 hects. under irriga-
tion.

3.18 During evidence, the Committee enquired of the represen-
tative of the Ministry about the details of the irrigation programme
in the Union Territory The representative of Andaman and Nicobar
Islands Administration stated that the Government gof Andaman and
Nicobar have no major programme for irrigation. There are no

rivers from where canals can be dug and there is no provision for
tubewells also.

319 The Committee note that in the absence of any river. there
is no major irrigation programme in the Andaman and Nicobar

[
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Islands. They have been informed that the Department of Agricul-
ture has some provision for digging of individual irrigation ponds
and for providing pumps sets on loan and gives a subsidy of 33 1/3
per cent on pump sets purchase by the tribals. The Committee re-
commend that instead of concentrating on digging of individual
irrigation ponds, the Administration should explore the possibility
of digging community ponds which will be more economic and bhene-
fit a larger number of cultivators with water for cultivation from a
single source. The Committee will await the outcome of the efforts
made by the administration in this regard.

3.20 The Committee also recommend that the subsidy on pump
sets be stepped up to encourage tribals to have their own pump sets
instead of taking these on loan from the administration, This will

help better crop yield and also go a long way to improve the financial
condition of tribals.

D. Animal Husbandry

3.21 In the Preliminary Material furnished to the Committee the
schemes for the development of animal husbandry in the Andaman

and Nicobar Islands, are stated to be as follows:— |

Animal Health Cover

In order to provide health cover to the animals, there are seven
veterinary hospitals, two veterinary dispensaries, five mobiie veter-
inary dispensaries and thirty veterinary sub-dispensar’es and four
disease investigation laboratories already functioning in this Union
Territory. The animal health cover is proposed to be made more ex-
tensive by establishing 14 vetern.ary sub-dispensaries, 4 mobile dis-
pensaries, upgrading two sub-dispensaries to dispensaries and two
veterinary dispensaries to hospitals during the Seventh Plan.

Cattle Development

The existing cattle holding farm at Dollygunj will be strengthen-
ed by adding 100 heads of high genetic germ plasm heifers with an
objective of obtaining progency from them. The heifers will be dis-
tributed among the farmers to upgrade the local breed. In addition,
frozen semen technology will be introduced to upgrade all non-
descript animals, Under this schemes, 5 artificial semen centre and
17 artificial sub-centres will be opened.
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Goat Development 1
Dur.ing Seventh Plan, we have schemes to establish a goat breed-
ing unit at Dollygunj and 2 small goat rearing-cum-demonstration

units one each at Ramakrishnapuram in Little Andaman and Great
Nicobar.

. L - e v

Pig Development

During the Seventh Plan, we have a programme to establish pig
breeding units one each at Dollygunj, Harmander Bay and Car Nico-
bar for introducing white yorkeshire breeds. The piglets produced
I these units will be distributed to farmers, including tribal far-
mers.

Poultry Development :

There are 4 Government Poultry Farms, one each at Dollygunj,
Basantipur, Sitanagar and Car Nicobar in existence. These farms
tprovide revared birds to the interested Poultry Farmers. Further,
during the Seventh Plan, the Government’s Poultry farm at Dolly-
gunj will be ‘strenghtened by establishing one hatche-
ry with incubator of 37,000 eggs. With the establishment of
hatchery, the animal Husbandry Department will be able to supply
day old chicks to the farmers. Besides, there is a programme to estab-
lish on broiler rearing farm at Dollygunj with 20,000 day old chicks.
The reared chicks will be distributed to farmers on no profit no loss
basis. A poultry marketing centre will also be set up at Port Blair
to extend marketing facility for the products of the farmers.

Duck Development

Two duck breeding farms, one each at Little Andaman and Ba-
santipur in Middle Andaman will be established to pepularise duck
reairng in the Islands.

Fodder Development

A Departmental fodder farm is being maintained at Dwellygunj.
Praring the Seventh Plan, Andaman Administration have a program-
me to establish on research-cum-Demonstration farm on 5 hectare
land at Basantipur in North Andaman. In addition 75 demaonstra-
tion plots will be laid on the field of farmers to educate them to
undertake fodder cultivation.
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Training. Programme

‘During the Seventh Plan, 10\ progressive farmers including 10
tribals wui be deputed to mauuand 10r traluing in the field ot cattle,
pouliry and p.ggery breeaing to widen tneir outlook in respect of
livestock development. In aduition, 500 farmers including 100 trivals
wul be imparted training in deep utter sysiem of powry tarming
at d.uferent departmental demonstration farms in these Islands - on
payment of stipend @Rs. 100/- per trainee.

During the Seventh Plan, the following schemes of the individual
benefit of marginal farmers including tribals will be implemented.

(1) Supply of milch cattle on 50 per cent subsidy of actual
cost.

(i) Supply of Ducks on 50 per cent subsidy.
(iif) Supply of pigs on 50 per cent subsidy of the reared cost.

(iv) Supply: of poultry birds on 50 per cent subsidy of rearing
cost.

(v) Supply of broiler on 50 per cent subsidy of the rearing
cost.

(vi) Supply of improved ducks on 50 per cent subsidy of rear-
ing cost.” )

3.22 Through a subsequent note furnished by the Ministry of
Welfare, the Committee have been informed that 122 farmers inclu-
ding 11 tribal farmers were imparted training in deep litter system of
poultry farming at different departmental demonstration farms
during 1985-86. -

3.23 It has further been stated that during 1985-86, 16 farmers in-
cluding 2 tribal farmers were deputed to mainland for training
in the field of cattle, poultry end piggery breeding.

324 In the material furnished to' the Committee by the Ministry
of Welfare there is ne mention of any Cattle or Livestock Insu-
sance Scheme. Probably no such scheme has been introduced in
Andaman and Nicobar Fslands. It is within the knowledge of the
Committee that such schemes have been undertaken by four subsi-
diary companies of the General Insurance Corporation of India since
1974. The Committee recommend that Cattle Livestock Insurance
Schemes should be intreduced in the Union-territory at the earlist.
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This will go a long way in covering the losses due to death of cattle
etc. of Scheduled Tribes in the field of animal husbandry and to
their economic well-being.

3.25 The Committee notc that during the Seventh Plan, scheme
have been introduced to supply cattle and other live stock to the
tribals at a subsidy cost of 50 per cent of the actual cost. Keeping
in view of the economic backwardness of the tribals in the Islands,
the Committee recommend that the rate of subsidy should be suit-
ably increased to induce more tribals to opt for animal husbandry.

3.26 The Committee regret that the number of tribals imparted
training in animal husbandry is too meagre. Out of 122
farmers imparted training in deep litter system of poultry farm-
ing at different Departmental Demonstration Camps in 1985-86 the
number of tribals is just 11. Similarly out of 16 farmers deputed
to mainland for training in the field of cattle, poultry and piggery
farming during 1985-86 the number of tribal is only 2. The Com-
mittee recommend that more training facilities should be made avail-
able to the tribals in the field of animal husbandry keeping in view
their backwardness.

E. Fisheries

3.27 In the written material furnished by the Ministry of
Welfare to the Committee it is s*tated:

“The Andaman and Nicobar Islands with a coast line of about
200 kms. with a mnumber of bays and inlets has vast
fisheries potential. The estimated exploitable stock of
fish from these waters is in the order of 7,40,000 tonnes
annually. At present the fishing activity is restricted te
areas around Port Blair in South Andaman, Rangat in
Middle Andaman, Diglipur and Mayabunder in North
Andaman, Little Andaman, Car Nicobar, Nancowry and
Campbell Bay in Southern Group. There is virtually very
little deep sea mechanised fishing activities and the above
landing is mainly done by the traditional fishermen. The
tribal population of Nicobar group of Islands is mostly
doing fishing a* subsistence level and no commercial fishing
activity is undertaken in that area. The Department under
various plan programmpes implemented tried to improve
the fish catch by introducing more fishermen supplying
them fishing materials and small inboard/outboard engine
fitted boats on subsidy basis and providing them the
necessary storage and marketting facilities. Training is
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also provided to fishermen and tribals in mechanised
fishing so that they can be we!l equipped to take up
mechanised fishing and improve the fish catch.”

3.28 It has further been stated that “during the Sixth Plan
period the layout was Rs. 203.540 lakhs of which Rs. 112.125 lakhs
were incurred. The production of marine fish increased to 4314
tonnes by the end of the 6th Plan period.

During the 7th Five Year Plan a provi.sion of Rs. 405 lakhs is
approved by the Planning Commission. The thrust is mainly given
for the Development of mechanised fishing in these islands. Under
this scheme, it is envisaged to distribute 200 number of O.B./L.B.
Engine fitted boats to fishermen and tribals. A provision of 84 lakhs
is kept under this scheme for the purpose. Another important
scheme is for the development of infrastructure facilities like cold
storage, ice plant, freezing and frozen storage.”

3.29 In a subsequent note furnished to the Committee, the
Ministry of Welfare have stated that “only 410 (part-time) tribals are
engaged in fisheries in Andaman and Nicobar Islands.”

3.30 It has further been stated that “tribals are being trained in
mechanised fishng. Mechanised boats are being supplied to tribals
on 60 per cent subsidy. Fishing materials are being suppiled to
tribals on 50 per cent subsidy.”

3.31 The Committee note that the A&N Islands with a coast line
of about 200 kilometres with a number of bays and inlets has a vast
fishiny potential. The estimated exploitable stock of fish from these
waters is to the order of 7,40.000 tonnes annually. However, in the
absence of required infrastructure and facilities like mechanished
fishing, cold storage, marketing facilities etc. the catch of fish by the
end of the Sixth Plan period could only be 4,312 tonnes annually.
The Committee regret to say that little has been done so far to check
this colossal wastage of natural resources of the country. Had Gov-
ernment made sincere efforts to harness these resources the catch
of fish from the Islands could not only have provided food to the people
on the main-land as well as in the Union territory but also this source
could have been utilised for exports to earn precious foreign ex-
change which the country need badly. It appears that the approach
of the UT Administration has been casual and inept in this regard,
more so, in view of the fact that out of an outlay_ of Rs. 203.540 for
the Sixth Plan. Rs. 112.125 only were utilised by the UT Adminis-
traton. Had the Administration been serious and vigilant, fishing
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could have been given a far hctter boost during the Sixth Plan itself.
The Committee recommend that this matter should be gonme into
depth, responsibility fixed and remedial measures taken, Mean-
whiie, the A&N Administration should take suitable steps urgently
and in right earnestness so that the marine resources around the
Union Territory do not remain unexploited. g

3.32 The Committee have been informed that at present only 410
tribals are engaged in fisheries on part-time basis in the islands. It
is obvious that without making the fishing lucrative and attractive
the Administration cannot attract more tribals to take up fisheries.
The Comnfittee recommend that apart from other steps marketing
facilities should be augmented rapidly so that more tribals are attrac-
ted to fishing. This can only be &one if the fishermen are assured
that their catch will ensurc them on the spot payment.

3.33 The Committee also desire that in order to make fishing
more popular among tribals, the A&N Administration sheuld take
follewing steps:—

(i) Organise inter-village fishing competition every year with
an alluring prize momey to the winner;

(ii) devise ways and means to make fishing a full time com-
mercial activity in the islands; and

(iil) as an additional incentive the rate of subsidy should be
suitable increased on both mechanised boats and other
fishing materials.

F. Forestry

3.34 It has been stated in a note furnished to the Committee by
the Ministry of Welfare that “the forests occupy 7144 sq. kms. con-
stituting about 86 per cent of the geographical area of the territory.
7 per cent (approximately) of the forest area is unfit for any purpose,
being too small and largely rocky; 13 per cent (approximately)
forms the coastal belt which has to be preserved for protection against
soil erosion, both by sea and rain: 35.5 per cent (approximately)
earmarked for the aboriginal tribes under the provisions of Andaman
and Nicobar Islands (Protection of Aboriginal Tribes) Regulations,
1856 and 14 per cent (approximately) under the revenue settlement.
Remammg area thus available for the forestry is only about 30.5
per cent.” )



37

3.36 In reply to a quary regarding the Sixth Plan outlay and
expenditure incurred on development of forests the Committee have
been informed as follows: —

“The Sixth Plan outlay was Ra. 550 lakhs but as per yearly
allotment made the outlay finally allotted comes to
Rs. 495.17 lakhs. The expenditure incurred during 6th
Plan js Rs. 423.344 lakhs as detailed below: —

Allotted outlay (Rs. in lakhs Yoar Expanditure incurred
Rs ) (Rs, in lakhs)
115-000 1980-81 62- 453
80 600 1981-82 65+ 644
9200 1982-83 80- 534
105 820 1983-84 99-904
102- 350 1984-85 114-809
455-170 423 344"

3.36 When asked abeut the pregrammes of plantation, the repre-
sentative of Andaman and Nicobar Islands administration stated
during evidence that in Andaman, the Administration was not laying
much stress on plantations because it was not required there. At
present the foresting was done on the basis of on natural regenera-
tion. The forests were maintained as they existed there.

3.37 It has been stated in a subsequent note furnished to the
Committee that “the Forestry sclvemes proposed for implementation
in the tribal areas of the Union Territory, of Andaman and Nicobar
Islands in the 7th Five Year Plan and during the Annual Plan for
1986-87 are as follows: —

(1) Development of Minor Forest Produge like Cane and
Bamboa in 20 hectares in Nicobar tribal areas to meet
their urgent needs.

(2) Raising of Social Forestry in tribal areas.
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(3) Preparation of working plan for Nicobar Group of Islands.

(1) The main objective of the above schemes in the tribal area
are as follows: —

(1) to raise plantation of important Minor Forest Produce
like cane and bamboo for sustained supply of raw materials
for small scale industries in the tribal areas. Forestry/
Minor Forest Produce capable of y’elding food like pandanus
will be accorded priorities in plantation programmes.

(2) Under Social Forestry Programme the targets proposed
for the tribal areas are (1) to bring 20 kms. coastal belt
under plantation, (2) 2 kms. road side under plantation,
(3) to raise 2 hectares plantation for community garden,
and (4) raise plantation in an area of 200 hectares barren
land.

(3) Under working plan, being prepared for Nicobar Group
of Islands, emphasis will be laid on creation of tribal
working circle for which needs of tribal communities and
production in harmony with environment will be ensured
in the tribal areas, and thus the precarious resources
availability and also ecologica] insecurity will be saved.
The working plan will be protected under scientific
methods to improve the quality of tribal environment and
improving their resources.”

3.38 It has further been stated that “the Nicobar Division of the
Forest Department is at present under the charge of Assistant Con-
servation of Forests with very limited field staff. In order to take
up implementation of the scheme effectively in Nicobar a full fledged
division under a senior officer with adequate staff is necessary. The
proposals for creation of post for the purpose has, however, not been
approved.

The outlay recommended by the Working Group under sector
‘forestry’ for 1986-87 is Rs. 150.00 lakhs of which an amount of
Rs. 12.210 lakhs is earmarked as flow of fund for the tribal area
which constitute 8.14 per cent of the total U.T. Plan outlay.
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The scheme-wise breakup of the outlay is as under:—

ﬂ. Name of Scheme Proposed
0.

outlay for
T.S.P. for
1986-87

(Rs. in Lnkm;“
1. Dewlopment of Minor Forest Proluce 0210
2. Social Forestry .

10- 000
3. Working Plan

—— e ¢

Total: 12:210

3.39 The Committee note that an outlay of Rs, 550 lakhs was
provided for the Forestry Schemes in the A&N Islands by the Plan-
ning Commission during the Sixth Five Year Plan. However, the
yearly allotments made came to Rs. 485.17 lakhs only. The Commit-
tee regret that even out of this reduced plan outlay the Administra-
tion was able to utilise Rs. 423.344 lakhs only. This shows that due
care was not given to the Foresty Schemes by the Administration
viewed against the demand of some of the Ministries for more funds
in plan outlays, the Committee cannot reconsile to the non-utilisa-
tion of the funds by the Union Territory Administration. The Com-
mittee recommend that the Administration should draw proper
schemes in time and then vigorously implement them to obviate the
possibility of non-utilisation of funds duning the Seventh Plan.

3.40 The Commitiee are surprised to note that Assistant Conser-
vator of Forests has very limited field staff and the proposals for
creation of post have been approved. The Committee further note
that targets for the social forestry programme could not be achieved
mainly due to shortage of stafl. The Committee need hardly stress
that there is no use in drafting various forestry schemes without
having adequate staff for their implementation. The Committee re-
commend that the administration should realise the gravity of situ-
ation and appeint the requisite staff without further loas of time for
the successful implementation of various forestry schemes.

G. Small Scale Industries

3.41 In the written material furnished by the Ministry of Wel-
fare to the Committee, it has been stated:

“The Directorate of Industries was set up in the year 1978 to
provide integrated assistance for the development of
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‘Village and Smal] Scale Industries’ in the Union Tesritory
of Andaman and Nicobar Islands. During the year 1977-
78, only 10 small scale industrial units were registered
with the Directorate of industries and as on date 487 small
scale industries units have been set up and brought under
registration formalities for availing all the incentives and
other assistance. The SSI sector as on date provides
.employment to more than 3000 persons.”

3.42 It has further been stated that “in order to motivate the
tribal population in the Nicobar District, the Department of Indus-
tries had set up Training Centres at Car Nicobar which extend
training facilities and extension services in the trades of coir proces-
sing, carpentary, tailoring and garment making etc. 126 Nicobarese
have been trained by these centres between the period 1978-79 to
1985-86. In addition, 5 Nicobarese youths have undergone advance
training in mainland institutions in the technical trades of mainten-
ance mechanic and fitter, sheet metalling/welding and coir techno-
logy. '

3.43 With the extension services and assistance extended by the
Directorate of Industries 3 small scale units have been set up by
Nicobarese tribals. With the departmental active motivation, 4
Nicobarese have availed of State Aid Loan for setting up various
types of small scale units. Effective monitoring is being maintained

to provide required assistance to the tribals for taking up self-
employment measures.”

3.44 In reply to a query regarding number of I.T.Is. in the
Island, the Ministry of Welfare subsequently informed the Com-
mittee that “there is no I.T.I. in the Islands. However, there is a
proposal to set up one during 1987-88.”

345 The Committee note that only 126 Nicobarese have been
given training in trades of ceir processing, carpentary and garment
making etc. in the Training Centres in Car Nicobar in a span of
about seven years i.e. between 1978-79 and 198586. The Committee
consider this as a'meagre achievement and desires that more tribals
should be induced and motivated to join the Training Centres at Car
Nicobar. -

3.46 The Committee are surprised to note that there is not even
a single Industrial Training Institute in the Islands. They fail to
understand as to how the Administration hopes to build up the
Small Scale Industries sector in the Island without the requisite
trained manpower. The Committee recommend that the I.T.Is. for
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giving training in different trades should be set wp in the Islands st
the earliest and these should preferably be located in the tribal aress
where a considerable number of the trainees can be inducted from
amongst the tribals.

H. Transport Facilities

3.47 According to the Preliminary Material furnished to the
Committee by the Ministry of Welfare, the transport facilities in the
Andaman and Nicobar Islands are stated to be as follows:—

“At present there are 4 passenger-cum-cargo ships plying
hetween mainland and island viz. M. V. Andamans, M. V.
Harshvardhana, M. V. Akbar and T. S. S. Nancowry. In addi-
tion, two cargo vessels M.V. Shompen and M. V. Diglipur
are also doing services between mainland and Islands. The
passenger and cargo traffic has increased manifold since
last few years and the existing ships are not adequate to

‘ meet the demand of passenger and cargo traﬂlc between
mainland ang island.

To meet the increasing demand of passenger and cargo traffic,
provision has been made in the 7th Plan for procurement
of 3 Nos. passenger-cum-1500 ton cargo ships.

Similarly, there are 5 inter island passenger-cum-cargo
vessels between Port Blair and various Islands of the
Union Territory which are also insufficient to cope with
the increased passenger and cargo traffic of these islands.
Accordingly proposal for procurement of one number
sentinel type vessel, 300 passenger-cum-100 ton cargo
vessel has bees included in the 7th Plan.”

3.48 It has been further stated that “during the 6th Plan period
proposal for procurement of one Hospital-cum-Banking-cum-supply
ship was included and accordingly order for above vessel was placed
and upto 4th stage of the vessel was completed by the end of Sixth
Plan period. DGS&D is taking action to complete the vessel. The
delay in construction of vessel is due to some litigation between the
DGS&D and the firm.” !

3.49 The Committee notc that the shipping facilities between the
mainland and Islands and also between the different islands of An-
daman and Nicobar Islands are quite inadequate as stated by the
Ministry themselves. The Committee desire that sincere efforts
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should be made to procure more ships to facilitate regular and quicker
Passenger and cargo traffic between the mainland and Andaman and
Nicobar Islands and the islands inter-se.

3.50 The Committee note with concern that the proposal for pro-
curement of a Hospital-cum-Banking-Cum-supply ship in the Sixth
Plan has not materialised so far. The Committee recommend that
expeditious steps be taken to get the litigation problem between
DGS&D and the manufacturing firm resolved expeditiously and
the ship in question acquired at the earliest.

3.51 The Committee also like to impress upon the administration
that timely action be taken for the procurement of the three ships
provision for which has been made in the Seventh Plan so that there
are adequate transport facilities available to meet the demands
of passenger and cargo traffic.

I. Roads

3.52 In a written note furnished to the Committee, the yearwise
road length constructed in Andaman and Nicobar Territory has
been stated to as under: —

—— e—————— e

“Year Road length (Kms.)
1980-81 . . . 588 20 kms,
1981-82 . . 600-84 kms.
1982-83 . . 616-04 kmy,
1983-84 . . 627:26 kms.

1984-85 . . . . . . . . . . . 72269 kms.”

3.53 The present road length in the Union Territory is stated to
be as follows: — '

“Year Present road length (in
Kms,)
1985 Metalled Unmetalled

———ie—d w—d 0 e e ——

713-62 27-14
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The road length per sq. km. of total area of the Union Territory
is 11.81 kms.”

3.54 Principal areas covered by the metalled road in these
islands has been stated to be ag under:—

. “(1) Andamans District
(a) South Andaman
(b) Havelock
(c) Little Andaman '
(d) Middle Andaman
(e) North Andaman

(2) Nicobar Group
(a) Nicobar
(b) Katchal
(c) Nancowry
(d) Great Nicobar”

3.55 In reply to a query regarding the Sixth Plan outlay anu
expend.ture on roads, the Committee have been informed as follows:—

DS B

in lakhs)
1980-81 . . . . . 21300 147-13
198182 . . . . . 239:00, 14619
198283 . . . . .o 158:00  174-41
1983:8¢ . . . . . . .. 225:00 27414
1984-85 . . .. 43200 3309

————

1267:00 1072-81*

3.56 The Committee note that out of an outlay of Rs. 1267.00
lakhs for construction of roads in the Andaman and Nicobar Islands
during the Sixth Plan, Rs. 1072.8]1 lakhs could be utilised by the
Administration for the purpose. The Committee need hardly empba-
sise the importance of roads as an instrument of economic develop-
ment. The Committee, therefore, recommend that at least in the
Seventh Plan period, the Administration should plan properly and
ensure to achieve fully the targets fixed by utilising all the funds
earmarked for the roads.

1795 LS—4
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J. Electrification

3.57 Through a note furnished by the Ministry of Welfare, the
-Comnmittee have been informed that “Port Blair town hag been
provided with electricity. Aacerding to 1081 census 491 villages are
in the Union Territory. Out of 491 villages, 296 villages have been
electrified. The approximate number of households in the Union
Territory is 40671 and out of this 24660 are having electric connec-
tions.” .

3.58 It has further been stated that ‘“‘there was a provision for
Rs. 12 crores for power development during 6th Plan period and
Rs. 8.51 crores was the actual expenditure.”

3.59 As regards the reasons for shortfalls in the utilisation of
funds earmarked for power development during the Sixth Plan,
the Committee have been subsequently informed by the Ministry in
writing that “it was due to delay in approval of the schemes by the

concerned Ministry and ban imposed by the Union Gowernment on
creation of Posts.”

3.60 The Committee have also been informed that “eut of 296
villages which were electrified during the Sixth Plan. 49 villages are
tribal villages. During the Seventh Plan (1985—90) the remaining
tribal villages havie been targetted for electrification and Rs. 25.22

crores have been earmarked in the Seventh Plan for power develop-
ment.”

881 The Committee note with concern the tardy progress made
by the Administration in the implementation of the Schemes for elec-
trification in the Union territory. Out of 491 villages with 40671
households, electricity has heen provided to 296 villages with 24660

of administration is fully reflected by the mere fact that out of Rs. 12
crores provided in the Sixth Plan for the electrification schemes in
the Unian territory, the Administration could utilise Bs. 8.51 erores
only. Had the Administration been yigilant and prempt enowgh,
they could bave got cleared the schemes early to ensure full ufilisa-
tion of these funds, the Committee has been assured that during the
Seventh Plan period all the triba] villages will be electrified. The
Committec hope that the Administration keep up their promise and
make timely efforts to electrify the tribal villages by the end of the
Seventh Plan.

r



CHAPTER IV
OTHER ‘SOCIO-ZCONOMIC PROGRAMMES
A. Coaoperatives

4.1 Aocording to information furnished to the Committee by
the Minimtry of Welfare the munber o} cooperative societies func-
tioning «m In October, 1988 in 'fhe Union Territory of Andaman and
Nicobar Istands and the namber thereof at the end of Sixth Plan
was =5 follows:—

“S.No Type of Societies No, of Sacietiesat  Neo. of Societics
‘prosent '

“Total  Tubal Attheend Tribal
aress of Sth arcas

[
-

1 State Coaperative Bank . . .
Lrimary Credit (Agri. & Nen-Agr.) . R~ 2 62 2

2

3 WMakofing Pederstion . . . 1 .. 1

4 Oentral Muieting . . 2 2 2 2

S Primary Marketing . 32 30 32 %

6 ‘Comsumers Stores . . 2 2

7 Primary Cansumers Stores 36 .. 36

8 Sewudemts Seore. . . 1" 1 1 1

® MuriParpose . . . 1" 9 9 2

10 Pluntation . . 26 26

11 Industzial . . . . . 2 s 20 4

12 Labour Contract/Timber Extraction. 28 28

13 MiksadPeultey . . . . n 1 27 1

14 Fidkeries Fodorsion] . . . 1 .. 1

1S Piimary Fisheries . 33 1n 24 4

16 Transport . - - - - [ .. L ..

17 Oty . - - - b 2] 2 27 ?_
Total: § 334 57 3n 48"
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4.2 The activities underfaken by the Cooperative Societies and
their viability, is stated to be as follows:—

“In the Agricultural credit sector two tier system of credit
channelisation is-operating in this Unfon . Territrry in
which at the apex level is Andaman and Nicobar State
Cooperative Bank and at the lower level the Agricultural
credit/service societies are fun-tioning. The Cooperative
‘Bank is covering the rural pockets through 21 branches

-+ . of which two branches and. one pay office is operating in
‘the tribal areas of Nicobar District. The Onge tribe of
Little Andaman are sought through the branch at Hut
Bay. ‘

The State Cooperative Bank apart from providing agricul-
tural credit to Agri~ultural Service i Cooperative also

- provides assistance to other types of Cooperatives for
‘meeting working capital need. Under the Banking opera-
tions thev also covered business houses/enterpnsew other
than cooperatives also.” The Bank is a leading financing

. agency in this union territory in IRDP schemes. The total
deposit mobilisation and investment made-by the bank is
Rs. 429.96 lakhs and Rs. 194.27 lakhs respectively. Under
the IRDP programme agsistance has also been provided to
tribal members through the branches located in the areas.

In the consumers sector, the movement has made quite an
impact in this union territory. Mamly two wholesale
“stores are serving the consumers in the Andamans Dis-
:trict through their retail outlets and the tribal areas of
Nicobar District. are served through the consumers wing

~ and their outlets of the two central Cooperative Societies.
* ‘The total turn over of the consumer Coovperative during
‘the year 1985-86 is apvroximately Rs. 12.50 crores.

\2 Primarv Marketing Societies, two Central Marketing
‘ *Societies, one Marketing Federation is engaged ‘in -Agri-
cultural Marketing in Cooperative Sector.. Out of these,
Primary Marketing Societies and two Central Marketing
Societies are located only in the tribal areas of Nirobar
District. These tribal societies are functioning ‘well and

.-are assisting the Nicobarese tribes for ameliorating the
‘economic ‘conditions ‘of the tribal families to a consider-
_able extent. Besides, in these tribal communities about
300 tribal youths including tribal women have got employ-
ment opportunity. The total business turn over of these
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‘two central socielies is approximately 8 crores. }Tkiue

tribal so-ieties are completely managed by Nicobarese
tribes.

'Lhe other sectors in which cooperatives are working efficient-
ly are Milk, Dairy and Poultry, Housing, Fisheries, Can~
teen etc. The tribal areas of Nicobarese District are Organis-
ing more and more fisheries cooperatives for- boosting in-
come by exploiting natural fishing grounds in the coastal
areas of the islands in this District.”

4.3 As regards the assistance provided by Government in the
formation and successful working of these societies, it is further
stated:—

“The assistan-e provided by the Government to various
societies are in the form of share capital contributions
godown and storage capacity loans, managerial subsidies,
grant-in-aid etc. under the plan schemes through which
tribal societies are also assisted under the provisions kept

" in tribal sub-plan. Besides, the members, potential mem-
- bers and the employees of various cooperative societies
including thoge lacated in the tribal areas are imparted
short term training in management and principles: of co-
operatives with a view to in.ulcate cooperative spirit and
¢~ " develop managerial cadre under the plan scheme. As a
matter of principal, membership of a Cooperative Society
is open to all. However, the membership of the tribal
Cooperative Society in this union territory has been kept
restricted to the tribals only with a view to avoid exploi-
tation by non-tribals.

44 The Committee note that in the Union Tekritory of Andaman
& Nicobar Islands that out of 334 cooperative societies of various
types only 57 societies are located in the tribal areas for the purpose
of providing credit (agricultural and non-agricultural) to the tribal
people. The Committee feel that the number of Co-operative Soclet-
ies in tribal areas is t0o inadequate. As the tribals are not only back-
ward bat are a'so too weak econmically they require better looking
sfter as compared to other communities, The Committee recommend
thst more Co-operative Societies be set up in tribal areas to cater to
the needs of tribals,

1

. B. Edueation v

45 In the Preliminary Material furnished to the Committee, by
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the Ministry of Welfare, the number of Colleges, HighjHigher Secon-
dury Schools, Middte Schools and Primary Scheols with: enrolment

n the Islandy is stated to be as under:—

-

.. "“Togem of- Inntitestion . Ne. Enrolment
during

1985-86
. Begree Coftege 1 950
2, B. Ed. College . L 50
3. Polytechnic . 1 56
-4 Teachkers Training Instinste- 1 126
5. Senior Secondary Schools 26 19222
6. Secoondasy Schools 23 10831
7. Middle Schols 41 15058
“’8. Primary Sabaols . B 1435
%. BeerBoimary: Schoois .« . 18 1445

Tatak: T 208 620917

4.6, As regards facilities awvailahle for technical' edueation it is

stated:

. Py

“For. technical education there is one pelytechmle with an in-
take capacity of 50 students, 38 im Civil Bagineering, 10 in
Electrical and 10 in Mechanical Engimeering. The above
Institute was staxted. during 198485 and.is afftfiated to the
Board of Technical Education, Nexw Dellth. 18- percent of
the seats are reserved for scheduled tribes in this Institute.”

4.7 The growth af Educational Institutes and enresiment from

T983-84 onwards is stated to. be as follows:

“T IMmstitudions
Yok Pribwmey Mikis Secenduey Senier Tom
Schools. Schaols  Schools: Secondagy
. Schools
Ciemem . . . . . 84 39 15 19. 24
1984-85 . . 183 39 20 22 264
1985-86 '. . . 1% 43 20 24 268




IL Enrolmens '
“Year Primmry Middle  Secondary Senifor  Torul
Schools Schools Schoots  Segoodary
Schools
1983.84 . . . . . 15349 13587 Tk 14778 51428
1984-85 . 15122 13604 10081 16654 55461
1985-86, . . . C 14353 15088 10831 19222 59464

" 4.8 The number of Government, Government aided and Govetn~
ment not aided educafional institutions has been stated to be
as under:;—

“Institutions Govern- Govt.  Gowt.
ment aided notaided

— —
.

—————ri -

Primary Schools? . . . . . . 179 4

Middte Scheels . 41 .
Secordary Schools . . . . . 21 2
Senior Secondary Schools e 25 1 LY

49 The precentage of enrolment in the age groups of 6—11 and
11—14 during 1983-84 is stated to be as “112.35 per cent and 99.58 per

Gent” respectively.

4.10 The percentage of drop-outs at school Jevel has been stated
ty be' 38 under:—

“Primary stage (J—V) . . 3-00%

Widdte stage (VI-VTID) . .. . 3:38%
Secondary stage (IX-X) . . 413%
S. Secondary Stage (XEXTI) . . C . . . . 755%:

 4.11 In teply to a written query by the Committes about the
drop-out percemtage among the tribals during 1985-88, they were
informed as under:—

+ 946

rimary stagé" 2:259%
- o,

Middle stage . . . . . . . . . 4367,

Soosadary/Senior Seeondsry stage & - - . - o e 2:46%"
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4.12 The Committee have further been informed that “a number
of steps have been taken to reduce the drop-out rate. Some of these
include free education upto class XII, free books and stationery.
attendance scholarship upto class VIII, free uniform to poor students,
schooliig facilities within easy reach, remedial teaching adjustment
in school timing, mid-day meals, hostel stipend, effe-tive supervision
ew.”

‘413 It is stated that “9 students are availing post-matric scholar-
ships, out of which 5 students are studying in the islands and 4 in the
mainland.”

.4.14 The percentage of literacy in general and among the Sche-
duled Tribes, is stated to be as follows:

1. “General ' 1971 1981

et — gt
Male . . 51-64 58:72
Female . . . . 31-11 4214
Total . .. 4359 51456

Il Scheduled Tribes

Male . . 24.14 3843
Female . . 11:17 23-24
Total ' . . . . . . . . 1785 31.1¥

4 15 It is stated that “low percentage of literacy among Scheduled
Tribes is due to the socio-economic backwardness coupled with in-
adequate apprecmtxon of the values of formal educatxon

4.16 Tt is stated that the following steps have been taken to im-
prove the literacy among Scheduled Tribes in the Umon Territory —

“(i) Provision of schooling facilities within easy reach  of
scheduled tribe students.

(if) Opening of non-formal education centres for those * stu-
dents who are unable to continue their education in the
formal system.

(iii) Opening of Adult Education Centres for Aduli-illiterate.

(iv) Organisation of enrolment drives.

a

(v) Organisation of teacher parents meeting to make parents
aware of the educational facilities.
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(vi) No detention policy in classes I & II..

-.. (vii) Supply of financial incentives such as text books uniforms,

Stationery, middav meals, hostel stipend, attendance
scholarship, travel concession ete.”

4.17 In a subsequent note tae Committee have been informed
that “compulsory education upto primary level hag been introduced
in the Union Territory including the tribal areas. The proposal to

extend this compulsion upto middle stage is under correspondence
with the Union Government.”

4.18 The educational facilities provided to the Scheduled Tribes
are stated to be as under:—

“(1) Free eucation upto senior secondary stage.

(2) Free text books and stationery to all students upto senior
secondary stage.

(8) Midday meals at the rate of 25 paise per pupil per working
day from classes I to VIIL

(4) Free travel concession from classes VI to VIII for attend-
ing schools beyond 4 Kms.

(5) Free set of uniform to those students whose parents
annual income is less than Rs. 2,500/-.

(8) Stipend to hostellers at the rate of Rs. 95/- per month.
(7) Merit scholarship to eligible tribal students.

(8) Provision of schooling facilities within easy reach of the
scheduled tribe students.

(9) Post Matric scholarship to the tribal students studying on
the mainland.

(10) Attendance scholarship at the rate of Rs. 10/- for boys and
Rs. 15]- fog, girls per month for students of classes I to VIII.

The facilities mentioned at Sl. Nos 2,7,9 and 10 aoove are
exclusively for tribals. Hostel stipend is provided to non-
tribals at the rate of Rs. 75/- per month only as against
Rs. 85/- to tribals.”

Hastels .

" 4.19 The Committee ‘have been informed that st present fhere

are 15- hostels, 11 for boys and 4 for girls and ail are managod by‘

Gavernment. )
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4.20 The Committee have also been informed that there are no
hostels exclusively for Scheduled Tribes. Scheduled Tribe hostel-
lers are admitted in the generals hostels. An additional amount of
Rs. 20/- is being paid to the Scheduled Tribe hosteller in addition to
the monthly stipend of Rs. 75/-.

4.21 The intake capacity of the hostels is stated to be 530. 4
hostels (2 boys and 2 girls) were covered from the year 1986-81 on-
wards. All students seeking admission in hostels are provided
hostel accommodation.”

4.22 The facilities provided to hostel inmates. are as under:—

“(a) Hostel stipend at the rate of Rs. 75/- per month to all
hostellers.

(b) Additional stipend of Rs. 20/- for all scheduled tribe hos-
tellers.

(c) One cook for every 20 hostellers and ome attendant for
every 40 hostellers.

(d) Furnished hoste] accommodation.
(e) Ration at subsidised rate.
(f) Free lodging.”

4.23 Lodging in hostels is stated to be free for all students in
Union territory. Boarding is not free. Diet is supplied at subsidised
rate.”

'4.24 The provision and expenditure on education during Sixth
Plan is stated to be “Rs. 700.00 lakhs and Rs. 1161.65 lakhs” respec-
tively. The amount provided for education in the Seventh Plan is
“Ra. 1840.00 lakhs and Rs. 441.32 lakhs have been spent upto
June, 1986.”

4.25 The €Committee note that in Andaman & Nicobar Islands the
perventage- of Bteracy as per 1981 census is 51.56 in general and 31.11
for Scheduled Tribes.

426 The Committee need hardly stress that education is. the most
effective instrument in raising the social and economic status of
the Scheduled Tribes in the Islands. The Committee suggest that
more and more Scheduled Tribe students should be encouraged: to
become teachers after attaining necessary qualifications. They further
suggest that special syllabus and curricula of studies be laid down
aceording. to the needs of the tribal students and special technigues
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4.27 The Committee note that the facilities available for techni-
cat education viz., one polytechnic with an intake capacity of 56 stu-
dents is quite inadequate. The Committee recommend that the in-
take capacity of the polytechnic should be increased to at least to
100, 50 in civil engineering and 25 each in electrical and mechanical
engineering. They also recommend that more polytechnics and His
should be opened in the islands and new disciplines such as electro-
nics and computer engineering should be introduced in the technicsl
institutes:

4.28 The Committee note that in the hostels lodging is free for
all the students while boarding is not free. However, an additional
stipend of Rs. 20 is given to all Scheduled Tribe students staying in
bostels. The Committee recommend that keeping in view the pre-
sent rise in prices the amount of this stipend should be suitably
enhanced so that no economic burden is felt by the tribals in sending
their children to schools,

4.29 The Committee note that one of the educatiemal facilities
provided to students in Andaman and Nicober Islands is mid day
meals at the rate of 25 paise per pupils for working days from Classes
I to VIIT.

430 The Committee cannot but express their surprise on the
paltry amownt of 25 paise allocated per pupil for mid day meals upto
class VHL It fs belyond their comprehension as to what type of meal
could 25 paise fetch for a student studying im class' VIII. While
deprecating the mockery of this facility the Committee: strongly re-
commend that the rate of mid day meal provided: to students should
he suitably rsise without any further loss of time.

 4.3% The Committee wonld also like to be apprised as to when the
rate of 25 paise per student for mid day meal was fixed by the Ad-
ministration and the reasons why it has not been revised till date
whew the priees of food stuff and other esssmtial commodities have
reached revket-ligh.

C. Public Health

4.32 According to Preliminary material furnished: to the Cam-
mittee there are “18 hospitals, 6 Primary Health Centres and 32 sub-
centres” in the Union Territory of Andaman and Nicobar Islends,
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4.33 The existing facilities compared with the Sixth Plan targets
under the Minimum Needs Programme are stated to be as under:—

“Sixth Plan Target  Achieve-
ment

" 1. Establishment PHC 6 4
38

2. Establishment Sub-Centres. . . . . . . 4

Prt'mn position:
PHCs
Sub-Centres . .

In additxon to 18 hospxtals. 5 anary Health Centres and 32
sub-centres and 34 dispensaries also are included, 4 dis-

pensaries and one urban health care centre and one Homeo
dispensary at Port Blair.”

4.34 It is further been stated:

“During the Seventh Plan, it is proposed to strengthen two
district hospitals by providing additional beds, medical
staff and para medical staff. One District hospital at Port
Blair and another at Car Nicobar, in tribal areas, is pro-

posed to be strengthened.

o

Rural hospitals will be converted into Community Health
Centres. There is one each at Rangat, Diglipur and Nan-
cowry, 2 existing Civil Hospitals in the Rural areas will
be converted to Primary Health Centres, besides two sub-
centres will raised to the status of Primary Health Centres.

Target for 2 Primary Health Centres for 85-86 will also be
achieved during 86-87 as the Primary Health Centres
could not be started for want of creation of posts. 11 new
sub-centres will be established dunng 7th Plan. '

Existing dispensaries shall be converted into sub-centres by
posting ANM. MPW scheme will be impl.emented in the

7th Plan.”

4.35 As regards the staffing of the hospitals

centres etc it is stated:
" «All the hospitals, PHCs are manned by qualified personnel
except two district hospitals, where medical and para

PHCs and sub-
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,medical staff is slightly short due to non-creation of posts.

Efforts are being made to get the posts created in the 7th

plan and the required staff will be provided as early as

The posts of JMOs and Specialists are included in the CHS.

There is shortage of doctors in Pathology, Opthalmology,

medicine specialists. There is shortage of J.M.Os. besides

trained and registered Pharmacists in the territory.

Necessary proposal has been made to convert unregistered
experienced pharmucists to MPWs in the 7th plan.”

., 4.36 In a subsequent note furnished by the Ministry of Welfare,

the Committee have been informed that “total number of doctors

sanctioned in tribal areas is 18 and total number of doctors

1n position is 15 in tribal areas.”
4.37 As regards the major diseases prevalent in the 1slands and
steps taken to eradicate them it is stated:

“Major diseases are gastroenteritis and malaria. Specilic steps
taken are (1) General public has been advised to consume
purified water, (2) dispose off excreta in a scientific way
and (3) Intensive anti-larval activities have been carried
out to prevent breeding of mosquitoes.”

4.38 It is further stated that the following programmes/schemes
have been undertaken to eradicate major diseases:—

“(a) Malaria eradicativn programme and Filaria control pro-
.gramme.
{b) National Tuberculosis Programme for control of T.B.

(c) Leprosy Eradi~ation Programme.
(d) Extended Programme of immunisation.

(e) Integrated Child Development Scheme for pre-school child-
ren and pregnant and lactating mothers.

Medical Component
(f) Expansion of primary health care facilities.
"(g) Strengthening of district hospitals of Carnicobar.
(h) Health education to tribals.

(i) control of blindness.
(j) School health programme.

(k) M.C.H. services.”
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4.39 The Cenmmittee need bardly peimt owt that om account of
the lmmg distances between the mainland and Andamenm & Nicobar
Islunds and the Isiands inter-se, the provisions of ndoguate medical
facilities assumes considerable importance. The Conemitiee would
dike the Union Werritory Adminmistration to puy special atéention to
the provision of adequate medical facilities in the remwte areas. The
LCummitiee, therefare, recommend that at lemst two well equipped
mebile dispensaries may be opened te cater to the meeds of the tribal
peaple living in semote arems.

4.40 The Committee regret to observe that a number of posts of
dortors and para medical staff are lying vacant in two district hos-
pitals in tribal areas. The Committe, do hope and recommend that
the posts of doctors/medical staff are created and filed up wifhout-
any loss of time as assured by the representative of the Andwman
and Nicobar Administration.

D. Water supply

4.41 Aocerding te information furnished by the Miniltry of Wel-
dare to the Committee it is stated: )

“As per 1981 census there are 491 villages inclusive of 197
problem villages (150 in Andamans District and 47 in
‘Nicobar District). Out of these 345 villages have been
covered with water supply upto 31st March, 1988.

180 villages are -to be covered during the 7th plan. During
1985-86 APWD has covered 34 villages against the target
32. Target for 1986-87 is 35 vilages against which 13
have already been covered up to June 1986.

390 villages hawe been identified as problem villages for pur-
pose of drinking water supply at the commencement of
the Sixth Plan. Out of these, 311 villages have already
been covered with water supply at the end of the Sixth
Plan.”

442 1t is further stated that “all the remaining 79 viltages will be
covered with drinking water supply during the 7th Plan period.”

4.43 It is also stated that “all the Scheduled Tribe villages are
not provided with drinking water supply facilities.”

4.44 In a subsequent note it is stated that “by the end of Sixth
Plan 53 tribal villages remained to be covered. During 7th Plan
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out of the 53 villages, 14 villages had been covered upto December,
1986 and the remaining villages will be covered by the end of
1989-99.”

445 The Committee are constrained to note that all the Schedul-
od Twibe villages in the Union Territory have not been cowvered to
provide with drinking water facilities. The Committee note that by
the end of Sixth Plan, 53 tribel villages remained to be covered and
during Seventh Plan upto December, 1986 only 14 villages have been
woverad. 29 more villages are yet to be given drinking water supply
facilities im tribal areas. The Committee hope that all the remaining
tribal vilages will be provided with water supply facilities on a pri-
ority basis and in no case the period of coverage will extend beyond
the stipulated period i.e. end of 1989-90 as has been assured to them.

E. Housing

446 In the preliminary material furnished to the Committee {t
is stated:

“The schemes drawn up for implementation in the tribal areas
of the Union Territory of Andaman and Nicobar Islands
envisages supply of building materials to individual Nico-
barese families for construction of their houses on 50 per
cent subsidy and 50 per cent loan recoverable in 20 years
and also supply of building materials to Nicobarese on
transport subsidy during 1986-87. These schemes are
considered imperative to improve the living condition of
tribal people in the Nicebar Islands. This scheme will be
beneficial to 50 Nicobarese families for conmstruction of

their houses in phased manner of 10 families annually.
The per capita expenditure will be Rs. 10.000!-. The sc-
heme relating to Special Housing Programme for Nico-
bavese (supplying building materials to Nicobarese for
construction of the houses at ex-Port Blair ratex by sub-
sidising tramsport and handling charges) will benefit 6
families.”

4.47 In a subsequent note furnished by the Ministry of Welfare to
the Committee it is stated that all the Andamanese comprising
8 families have been provided with permanent houses free of cost
by Government. These houses are also maintained by Government
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448 The Committee have been further informed that the role

of nationalised banks in extending loans for the construction of
house is marginal.

4.49 The Committee note that all the eight families of Anda-
manese tribals havel been provided with permanent houses free of
cost, ‘The Committee are however, concerned to note that the
scheme relating to Special Housing Programme for Nicobarese, after
supplying building materials at ex-Port Blair rates by subsidising
transport and handling charges will benefit only 6 families. The
Commiittee desirel that the scheme should be geared up to cover
more Nicobarese families. The Committee recommend that the Ad-

ministration should try to cover other small ¢ribal groups also with
housing facility.

4.50 The Committee notc that the role of nationalised banks in
extending loans for construction of houses for tribals is marginal.
They recommend that Ministry of Finance, Banking Division should
be approached to instruct the branches of nationalised banks located
in Andaman and Nicobar Islands to augment credit facilities for
construction of houses for the tribals.

F. Tourism

451 The Committee have been informed by the Ministry that “in
Andaman and Nicobar Islands there is a proposal to develop Cinque
Islands in the Andaman Group of Islands, as a Modern Beach Re-
sort. The Resort will be developed by the Department of Tourism.
Government of India. A feasibility study for construction of a jetty
in Cinque Island will be undertaken very soon.”

4.52 The Committee hope that the feasibility study for construc-
tion of a jetty in Cinque Islands must have been undertaken by
now. They would likel to be apprised of the final outcome and the
progress, if any, made in the construction of the jetty. The Com-
mittee further recommend that the proposal to develop Cinque
Islands in the Andaman Group of Islands, as a modern Beach Resort
should be givén a concrete shape immediately to encourage/attract
“ tourist trafic in the Islands which will automatically become addi-
tionnl source of income for tribals and broaden their horizon through
interaction with tourists.



CHAPTER V
RESERVATION IN SERVICES

5.1 According to the information furnished hy. the Ministry of
Welfare to the Committee, the percentage of reservation for STs in
direct recruitment to groups ‘C’ and ‘D’ Posts in Andaman and Ni-
cobar Administration is 16 per cent. In promotions the. reservation
is 7§ per cent.

5.2 In: a subsequent note furnished by Andaman and Nicobar
Administration it is stated that Directorate of Tribal Welfare in
the Union Territory is the machinery available to ensure that the
reservation orders in favour of STs are actually implemented.

5.3 It has further been stated that the reservation in. Govern-
ment Services for the STs has been enforced since 1876 when, a
Tribal Welfare Unit in the Administration was created.

5.4 The Committee have been furnished with a staternent show-
ing the present employment of STs in the services of the Union
Territory Administration as under: — :

Total No. (Gioup) of No. of Scheduled No. of Sche- ) )
Emplo ye:t oupo Castes, uled‘rribu m
: ’.'l'm
A8 77 Therelsmo 2 . 0.8
Scheduled Castes in
this territory.
B 307 2 . N
C 9204 22 . s ¥
D 4479 164 . '!"&“

(Excluding Scavenegers)

5.5 As regards the reasons for the low representatisn of: STs. and
the steps taken to increase their representation in all categories of
the Services, it is stated that “the representation of STs in. .group
‘C" and ‘D’ depends on the availability of eligible STs candidates.
However, adequate education facilities are available for the tribal
people. to. enable them to seek Government Service.”

»
1795 LS—S5..
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5.6 It is also stated that ‘ihe posts of Chief Secretary, Develop-
ment Commussioner and Secretaries to tne Administration are helu
by mainlanders who belong to the IAS. The atoresaid posts are
included in the Ul cadre of the IAS. Some Administrative posts
are included in the DANI Civil Service. 'I'nese posts are partly
held by mainlanders and partly by local persons. Many senior
posts of Doctors in the Medical Department are held by mainlan-
-ders. These officers belong to the Central Health Service. The posts
-of- Doctors are included in the Central Health Service. For the
‘Posts of Junior Medical Officer against which the Central Health
-Services Officers ‘have not been posted, appointments are made on"
ad-hoc basis. Wherever local officers are available they have been
selected and posted as Junior Medical Officers. Certain posts of
‘Heads of Departments/Offices like Harbour Master, Director of
" Transport, Principal Engineer, Director of Fisheries, Labour Com-
‘missioner, Director of Accounts and Budget, Accounts Officers etc.
are held by Deputationists due to want of suitable local persons
-with the requisite background and qualifications. Some posts of
;Engineers in the APWD|Electricity Department are also held by
deputationists as per the Recruitment Rules.

For all Groups ‘C’ and ‘D’ posts, which are not technical in
“natui'e,' local candidates have to be appointed. Only where local
candidates are not available to man these posts, non-locals can be
‘considered for appointment. Non-locals are not regularised if local
.candidates are appointed on ‘adhoc’ basis only for one year. The
“posts are noti ified|advertised subsequently to check-up whether local
candidates have become available in the mean-while. If, after, a
period of two years, still local candidates are not available, the non-

locals can be regularised. A quarterly returns is furnished to the
Home Ministry regarding such regularisations. Further, more and
more educational facilities are being provided to the islanders.
Seats in Medical Colleges, Engineering Colleges, Agricultural Col-
leges, etc. in the mainland.are being reserved for them. It is thus
ensured that more and more local candidates qualify for different
technical{professional courses.” )

»

- 8 The Committee note that out of 238 employees in Group A
l;oﬁfs, only 2 belong to Scheduled Tribes. In Group B posts also out of
307 employees, 2 are Scheduled Tribes. Thus the percentage of Sche-
duled Tribes in both Groups is less than even 1 percent.
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5.8 In Group ‘C’ and ‘D’ also the picture is quite dismal, the per-
centage of Scheduled Tribes being 3.49 and 3.66 respectively agaminst
the prescribed percentage of 16 percent.

5.9 The Committee recommend that the Andaman and Nicobar
Islands Administration should make concerted efforts to improve the
representation of Scheduled Tribes in all the Groups particularly in
Groups ‘C’ and D’ and bring it to the prescribed level of 16 percent.
The Committee feel that the target can be achieved by resorting to
special recruitments and by relaxing the eligibility criteria in case
of Scheduled Tribe candidate. Another aspect which has not been
tuken care of is, training of Scheduled tribes and bringing them up
to the levels laid down for recruitment Job oriented courses should
be organised in all Schools and Colleges so that Scheduled tribe
candidates passing out those institutions can straight away be ab-
sorbed and provided employment,

5.10 The Committee also recommend that while deputing Officers
from the mainland or recruiting non-locals to the posts in the Union
Territory, the Andaman and Nicobar Administration should ensure
that there is a good mix-up of officers belonging to the Scheduled
Tribes at their places of origin because they will have better under-
standing and be more responsive to the; problems faced by the Tribals
in the Union Territory from their own personal experiences and will
help more encrgetically to bring the local tribals into the mainstream
of life.

New DELHI;
November 12, 1987 RAM RATAN RAM,
Kartika 21, 1909 (Saka) Chairman,

Committee on the Welfare of Scheduled
Castes and Scheduled Tribes.



APPENDIX
(Vide Pata 1.44 of the. Report)
Total expenditure incurred on Mahila- Mandals -and- Border- Area

Project during the Sixth Five Year Plan:

—

PART 1

S1.No. Name. & address of the organisations-

the sixth plan perng

- R"

1 Mahils Manda! Kimus, Car Micobar: YIS
2 Mahila Mandal, Kakane . 8,420°
~¥ Matila:Mandal, Chuchuka 13,370
4 Mahila Mandal, Arrong . 14,913
5 Mahila Mandal, Tapoming 7,608
¢ Mahiia Mandal, Sawai 8,249
"7 - Mahila Mandal, Kinmal 6,554
8 Mahila Mandal, Jayantl . 7,060
9 Mahila Mandal, Kinuka 6,922
10 Mahila Mandal, Teetop 6,597
11 Mahila Mandal, Perka . . 23,666
12 Mahila Mandal, Malacca . 7,842
13 Mahila Mandal, Tamalu, . mn
14 Mablils Mandal, Small Lapatl 7,859
18- Mahila Mandal, Mus . - 18,822
16 Mazhila Mandsl, Nicobares¢ Settlement 9,838
Grand Total : 1,61,618
PART 11
Border Area Project Nanqowry Year
Provision made during Seventh Plan
1985-86 1986-87 1987 %-88 1988-89 1989.90
66,000 Rs. 62,590-56 Rs. 83,468 Rs. 1,38,889 Rs. 107085
66,M061 R's‘ 590-56 Rs. 83,468 Rs. ,38,889 Rs. 1M7085
Total Rs. 4,58,032- 56



APPENDIX 1I

(Vide nara 4 .of Introduction;)

SUMMARY ‘OF CONCLUSIONS/RECOMMENDATIONS

CONTAINED IN THE REPORT

Sl
No. '

Reference to
Para’ gumber

Reoommendations

in :the. Bgport

2

3

1.8

1.30

The Committee note that besides the Chief
Secretary there are 5 Secrotaries excluding the
Secretary .to the Lt. Governor to assist him in the
administration of ‘the Union Territory. The
Committee are surprised to note that there is no
Secretary exclusively in charge for Tribal Welfare
who could devote his whole time and energy to
the vital task of -ameliorating the social and
ecqnomic conditions of Scheduled Tribes in the
Union Territory of Andaman and Nicobar Islands
who are inhabited at distant places in different
islands, speak different languages and have varied
customs and way of living. In view of the pecu-
liar geographica] factors and special tribal pro-
blems there, the Committee, recommend that
there should be a separate Secretary exclusively
in-Charge of Tribal Welfare activities and other
socio-economic problems of Scheduled Tribes of
the Union Territory of Andaman and Nicobar
Islands.

The Committee note that two contact parties
one for the Jarawas Tribe and another for Sen-
tenelese Tribe have been making visits to their
areas once.a month since 1975 and to their utter
dismay these parties have so far made neither
any dent in winning the confidence of these tribes
nor have those been able to establish any rapport
with them. The visits of these contact parties
have more or less assumed the nature of rituals
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1.31

1.32

1.33

and their only purpose is to give some gifts to
these tribes once a month which in the opinion
of the Committee is not going to help the tribals
to improve their quality of life and they will con-
tinue to be as primitive as ever. The Committee
will like to impress upon the Administration not
only to increase the frequency of such visits but
also send persons dedicated to motivate the tribals
to extend their hands of friendship to these
parties.

The Committee have been .informed that the
reason for extinction or decrease in the number
of certain tribes is the spread of diseases among
them because of outside pressure and that the
Administration has set up a Scheduled Tribe
Development Committee under the Chairmanship
of Lt. Governor to curb the ‘outside pressure
spreading diseases among tribals.

The Committee note that a doctor has been
posted in Jarva to look after the health problems
of tribals. However, the Administration gets no
feed back from the doctor in regard to the pati-
ents treated by him and the value of medicines
disbursed. The Committee are surprised that no
separate provision is made in the budget of the
Union Territory for the medical facilities to be
provided to the tribals. The expenditure is incur-
red under the Social Welfare Scheme which in
the Committee’s opinion is far from satisfactory.
The Committee recommend that sufficient funds
should be earmarked for the medical facilities to
be provided to the tribals under a separate head
of account in the Union Trritory Budget.

1t has also been brought to the notice of the
Committee that the number of Andaman and
Onge Tribes is declining very fast due to the
peculiarity in their life style. The Committee
have been informed that a special long term




1.34

1.35

1.42

study has been undertaken about their living

65

3

style activities and health conditions specifically
by the Anthropological Survey of India and as
and when their Report is available the Adminis-
tration will certainly take action. The Com-
mittee feel that it may take a long time before
the results of the Study undertaken are known.
The Committee are of the opinion that in the
meantime the Administration should take inte-
rim measures to ensure that fall in the number
of these tribes is arrested and their extinction
averted.

The Committee regret to note that the project
undertaken by Jawaharlal Institute of Post
Graduate Medical Education and Research,
Pondicherry was discontinued.  However, this
project has since been revived in November,
1986. The discontinuing of the project is an
enigma to the Committee. However, they hope
this project which has already been revived will
not be discontinued till such time the conditions
of the tribals improve on permanent footing. '

The Committee have been informed that
Jarwas are facing acute food shortage. The Com.
mittee recommend that steps should be taken fo
lay orchards in those areas so that the fruits
grown there are available to them. Further pigs
should be left in those arcas as Jarwas eat pig
meat. This may help them in having piggeries
in the Islands.

The Committee desire that the composition
of the Pradeh Council should be made more
broad-based by giving adequate representation
{o different tribes in the Island. The Committee
further recommend that the meetings of the Pra-
desh Council should be held more frequently in
order to create sense of involvement amone the
tribals, to make assessment of their problems and
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1.46

1.47

to devise ways and means for improving the socio-
economic :conditions of the inhabitants of the
Islands.

The Committee feel that voluntary organisa-
tions-can play a vital role in improving the social,
educational and environmental conditions of
Scheduled Tribes in Andaman and Nicobar Is-
lands. The Committee therefore, recommend that
dedicated voluntary -organisations should be en-
couraged to work among the Scheduled Tribes in
the Union Territory and mnecessary grant-in-aid
provided to them. The Administration should
keep a close watch on their functioning so as to
ensure that the money given to them is gainfully
spent for 'the welfare of Scheduled Tribes and
there is nc misuse of funds. In the opinion of
the ‘Committee it would be better if the social
workers are drawn from amongst the various
tribes ‘themselves as the tribals are more likely to
listen to their own compeers,

The Committee note that grants are released
by the Central Welfare Board, New Delhi and the
Andaman and Nicobar Adminitration on year to
year basis to meet the expenditure of Mabhila Man-
dals, and that as such no provision has been made
by the State Board to meet such expenditure
during the Seventh Plan. The Committee recom-
mend that adequate allocation be made by the
Union Territory Social Welfare Advisory Board
for the Seventh Plan so that the Mahila Mandals
are aware and assured of the money likely to be
made available to them. This will give the Man-
dals more confidence to undertake diversified pro-
grammes for the tribal welfare. “The Committee
note that the Nankori group of Islands are neg:
lected in the matter of development. The Com-
miitee recommend that special care should be
taken for their upliftment and more funds should
be earmarked therefor.
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1.51

212

2.13

'];lne Committee are surprised that no com-
munity has been specified 98 Scheduled Castes
under Article 344 of the Constitution in Anda-
man and Nicobar Islands. The Committee do not
agree with the position taken by the representa-
tive of the Ministry of Welfare that “the State
Government and Union Territory Adminjstration
cannot notify any caste as Scheduled Caste unless
the list prepared by Parliament has been amend-
ed by the Union Government” The Committee
are -aware that the list of Scheduled Castes and
Scheduled Tribes are amended by the Union Gov-
ernment on the basis of the representation receiv-
ed from the State Governments and Union Terri-
tory Administrations. Of course, this requires an
amendment of the list through enactment of Par-
liament. The Committee recommend that after
reviewing ‘the position carefully the Union Terri-
tory Administration should take up the matter
suitably with the Union Government for declar-
ing ‘any deserving caste as Scheduled Caste in the
Union Territory.

The Committee regret to note that out of
Rs. 225 crores allocated during Seventh Plan
only a sum of Rs. 2265 crores alone has
‘been spent in the first year of the Plan (1985-86).
The Committee are not satisfied with such a slow
pace of progresss The Committec need hardly
emphasise that unless the entire plan allocations
are -gainfully .utilised in an evenly phased manner
over the 5 years period, the socio-economic condi-
tions of Scheduled Tribes are un-ikely to improve.
The Committee urge that the factors which ham-
per -the utilisation of plan allocations in an even
manner should be identified and corrective mea-
sures, as deemed necessary, taken urgently with a
view {0 ensuring .that the funds allocated are fully
utilised in time.
The Committee are surprised to note that
budget provision for the Tribal Sub-plan was not
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2.14

2.46

reflected in the budget of Union Territory of
Andaman and Nicobar Islands for the year 1985-
86. The Committee recommend that for the re-
maining years of Seventh Plan, provision should
be made for the Tribal Sub-plan in the budget of
Union territory under separate heads.

The Committee have been apprised that the
Andaman and Nicobar Islands Administration
have the financial powers to sanction a project up
to Rs. two crores only which in the opinion of the
Committee keeping in view the constant cost esca-
lations is too meagre. They desire that the Min-
istry of Welfare being the nodal Ministry, should
monitor and keep a-close watch on the develop
mental activities going on in Andaman and Nico-
bar Islands and impress on the sanctioning autho-
rities the need for delegation of more financial
powers to the Andaman and Nicobar Islands Ad-
ministration so that the tribal welfare projects are
not bogged down by procedural wrangles.

From the information furnished to them, the
Committee note that although substantial achieve-
ments have been made for the development of
the islands and the tribal people in the UWnion
Territorv of Andaman and Nicobar Islands yet
the progress made in the Nicobar District which,
is predominantly inhabited by the tribals has
been tardv e.g. out of a total area of 12000
hectares under paddy cultivation, the area in
Nicobar Islands is only 20 hectares; out of 38
veterinary hospitals and dispensaries there are
only 10 in the district; out of 327 cooperative
societies there are only 57 in Nicobar district; out
of 290 educational institutions there are only 51
in the district and out of a total enrolment of
62091 children in these institutions the enrolment
in the district is 7921 and out of 2919 teachers
only 372 are available in the district. The Com-
mittee also find that in the field of medical and

.
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2.26

2.27

2.28

public health facilities, power generation and
transport and communication facilities the dist-
rict is lagging behind in development. The Com-
mittee regret the imbalance in the development
of the tribal district of Nicobar. They are of the
view that this lopsided developmeat at the cost
of tribal district of Nicobar should not continue
any further and that the Administration should
make earnest efforts for the development of this
district and allocate adequate funds therefor to
bring it at par with the Andaman District,

The Committee note that during the Sixth
Five Year Plan the number of families assisted
under TRDP was 1052. Out of thesc. the num-
ber of Scheduled Tribe families were only 51 i.e.
about 4.85 per cent.  Similarly during the
Seventh Plan, out of 742 families so far assisted
the number of Scheduled Tribe families is 77
constituting a percentage of 10.38. The Com-
mittce have been informed that the Scheduled
Tribes population in the Union Territory was
15.72 per cent according to 1971 census and is
estimated to be 11.85 per cent according to
1981 census. The percentage of Scheduled Tribe
families assisted during the Sixth Plan and
Seventh Plan so far under IRDP is considerably
less than the percentage of their population in
the Union Territory.

The Committee recommend that earnest
efforts should be made to cover more Scheduled
Tribe families under IRDP so that their econo-
mic condition improves at a brisk pace to enable
them to cross the poverty line early.

The Committee find it highly regrettable that
out of the 47 youths imparted training during
the year 1985-86 none belonged to the Scheduled
Tribes. This shows an in-builtapathy towards
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19

20

2.34

39

the Scheduled Tribes -on the part of the Admi-
nistration. The Committee cannot condone such,
an attitude and expect ‘the Administration to be

more tespansive to the -development of Scheduled
Tribes.

A 4
The Committee are really perturbed to find
that no integrated tribal development projects
have been initiated in the tribal district of Nico-
bar. So, it appears that it dawned on the Ad-
ministration undertake such projects only after
the subject was selected by the Committee for
examination. The Committee cannet but express
their anguish over such an indifferent attitude of
the Administration towards tribal development.
Even now it is stated ‘that the schemes in the
ITDP could not be included in the Annual Tribal
Sub-plan for the year 1985-86 to their late
receipt on 28 July, 1986. In :the opinion of the
Committee the TTDP ‘is one of the most suitable
programme for the -socio-economic betterment of
the tribals :and schemes thereunder should have
been introduoced in the Nicobar Island much ear-
lier. They .expect that since the administration
has taken steps to initiate projects under the
1.T.D.P.. these will be properly planned and
implemented as early as possible so that the
condition of the Scheduled Tribes improves in
the Nicobar Islamd. The Committee will like to
be kept apprised of the details of the proiects
initiated ‘bv the Andaman and Nicobar Tslands
Administration in this regard.

The Committee have been infprmed that
the ownership of all the lands in Andaman and
Nicobar Tslands vests in Government. However.
cultivation rights -are ‘given to the tribals whigh
can be transferred (i) by way of succession,
survivorship or inheritancs according to the per-
sonal law of the tenant or (ii) bv way of sale.
gift etc. with the result that the tribals are
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21

22.

23

3.10

3.11

3.16

transferring their cultivation rights to the migrants
fromr the main land. In Committee’s opinion,
the existing provisions in' the Andaman and
Nicobar Islands Land Reforms and Land Revenue
Regulation, 1966 and the rules framed thereunder
may be alright so far as the transfer of land is
among the tribals only. “The Committee hope
that the rights of the tribals in land in the Union
Territory especially in Nicobar Island which is
predominently inhabited by Tribals are zealously
protected by the Administration. In case in the

-past any tribal has transferred his occupancy

rights to a Man tribal, such rights of land should
be restored to the tribal.”

The Committee note that no allotment of
land has been made to the tribals under rules 170
and 171 of the 1966 Regulation so far except
200 hectares allotted to 165 Nicobar families to
meet their additional requirement of land as a
special case in early seventies.

The Committee recommend that the matter
be reviewed by the Administration to assess pre-
sent requirement of land by the tribals and if
need be more land should be allotted to them to
elevate their economic conditions and to improve
the standard of their living.

The Committee note that in spite of various

‘measures taken by the Administration to improve

the agriculture in the Islands, the crop yields are

. comparatively low e.g. the yield of paddy from

12,000 hectares is 40 metric tonne only; the
yield of arocanut is 1,000 metric tonne from
2,620 hectares. Similar appears to be the posi-

- tion in the case of cashewnuts and Bpices. The

Committee are of the opinion that more intfnsive
efforts be made to improve the crop yields in the

Islands. They herdly need to stress that intro-

duction of modern techniques in cultivation of
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3.19

3.20

3.24

high valug cash crops is one of the best ways or
improving the economic standards of the tribals.
The Commitiee, therefore, recommend that more
demonstration farms should be set up in the triba]
areas (o popularise modern techniques of cultiva-
tion and to introduce new high value cash crops
like spices, cashewnuts, fruits in the tribal areas.

The Committee note that in the absence of
any river, there is no major irrigation programme
in the Andaman and Nicobar Islands. They have
been informed that the Department of Agricul-
ture has some provision for digging of individual
irrigation ponds and for providing pump sets on
loan and gives a subsidy of 33 1/3 per cent on
pump scts purchased by the tribals. The Com-
mittee recommend that instead of concentrating
on digging of individual irrigation ponds, the
Adminijstration should explore the possibility of
digging community ponds, which will be more
economic and benefit a larger number of culti-
vators with water for cultivation from a single
source. The Committee will await the outcome
of the efforts made by the administration in this
regard,

~ The Committee also recommend that the
subsidy on pump sets be stepped up to encourage
tribals to have their own pump sets instead of
taking these on loan from the administration.
This will help better crop yield and also go a long
way to improve the financial condition of tribals.

In the materia] furnished to the Committee
by the Ministry of Welfare there is no mention of
any Cattle or Livestock Insurance Scheme. Pro-
bably no such scheme has been introduced in
Andaman and Nicobar Islands. It is within the
knowledge of the Committee that such schemes
have been undertaken by four subsidiary compa-
nies of the General Insurance Corporation of
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3.25

2.26

3.31

India since 1974. The Committee recommend
that Cattle Livestock Insurance Schemes should
be introduced in the Union-territory at the ear-
liest. This will go a long way in covering the
losses due to death of cattle etc, of Scheduled
Tribes in the field of anima] husbandry and to
their ¢conomic well-being.

The Committee note that during the Seventh
Plan, scheme have been introduced to supply
cattle and other livestock to the tribals at a
subsidy cost of 50 per cent of the actua] cost.
Keeping in view of the economic backwardness
of the tribals in the Islands, the Committee re-
commend that the rate of subsidy should be suit-
ably increased to.induce more tribals to opt for
animal husbandry.

The Committee regret that the number of
tribals imparied training in animal husbandry is
too meagre. Out of 122 farmers imparted train-
ing in deep litter system of poultry farming at
different Departmental Demionstration Camps in
1985-86 the number of tribals is just 11. Simi-
larly out of 16 farmers deputed to mainland for
training in the field of cattle, poultry and piggery
farming during 1985-86 the number of tribal is
only 2. The Committee recommend that more
training facilities should be made available to the
tribals in the field of animal husbandry keeping
in view their backwardness.

The Committee note that the A&N Islands
with a coast line of about 200 kilometers with
a number of bays and inlets has a vast fishing
potential. The estimated exploitable stock of fish
from these waters is to the order of 7,40,000
tonnes annually. However, in the absence of re-
quireds infrastructure and facilities like mgchams-
ed fishing, cold storage, marketing facilities etc.
the catch of fish by the end of the Sixth Plan
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3.32
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period could only be 4,312 tonnes annually.
The €ommittee regret to say that little has been

done so far to check this colossal wastage of natu-

ral resources of the country., Had Government
made sincere efforts to harness those resources
the: catch of fish from the Islands could not only
have provided food to the people on the main-
land as well as in the Union Territory but also
this source could have been utilised for exports
to earn precious foreign exchange which the
country need badly. It appears that the approach
of the UT Administration has been casual and
inept in this regard, more so, in view of the fact
that out of an outlay of Rs. 203.540 for the Sixth
Plan, Rs. 112.125 only were utilised by the UT
Administration. Had the Administration been
serious and vigilant, fishing could have been given

~a far better boost during the Sixth Plan itself.

The Committee recommend that this matter
should be gone into depth, responsibility find and

remedial measures taken. Meanwhile, the A&N

Administration should take suitable steps urgently
and in' right earnestness so that the marine re-
sources' around the Union Territory do not re-
main unexploited,

The Committee have been informed that at
present only 410 tribals are engaged in fisheries
on. part-time hasis in the Islands. 1t is obvious
that without making the fishing lucrative and
attractive the Administration cannot attract more
tribals to take up fisheries, The Committee re-
commend that apart from other steps marketing
facilities should be angmented rapidly so that
more tribals are attracted to fishing. This can
only be done if the fishermen are assured that
their catch will ensure them on the spot pay-
ment, "

The Committee also desire that in order to
make fishing more popular among tribals, the
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A&N Administration should take following
steps:— ' ‘

(i) Organise inter-village fishing compe-
" tition every year with an alluring
prize money to the winner;

(ii) devise ways and means to make fish-
ing a full time commercial activity
in the islands; and

(ili) as an additional incentive the rate of

subsidy should be suitably increased

! on both mechanised boats and other
fishing materials.

The Committee note that an outlay of
Rs. 550 lakhs was provided for the Forestry
Schemes in the A&N Islands by the Planning

. Commission during the Sixth Five Year Plan.

However, the yearly allotments made came to

Rs. 495.17 lakhs only. The Committee regret

that even out of this reduced plan outlay the
Administration was able to utilise Rs. 423.344
lakhs only. This shows that due care was not
given to the Forestry Schemes by the Adminis-
tration viewed against the demand of some of the
Ministries for more funds in plan outlays the
Committee cannot reconcile to the non-utilisa-
tion of the funds by the Union Territory Adminis-
tration, The Committec recommend that the
Administration should draw proper schemes in
time and then vigorously implement them to
obviate the possibility of non-utilisation of funds
during the Seventh Plan.

The Committee are surprised to note that
Assistant Conservator of Forests has very limited
field staff and the proposals for creation of post
have been approved. The Committee further
note that targets for the social forestry program-
me could not be achieved mainly due to shortage

1795 LS—e.
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of staff. The Committee need hardly stress that
there is no use in drafting various forestry sche-
mes without having adequate staff for their imp-
lementation. The Committee recommend that
the administration should realise the gravity of
situation and appoint the requisite staff without
further loss of time for the successful implemen-
tation of various forestry schemes.

The Committee note that only 126 Nico-
barese have been given training in trades of coir
processing, carpentry and garment making etc.
in the Training Centre in Car Nicobar in a span
of about seven years i.e. between 1978-79 and
1985-86. The Committee consider that as a
meagre achievement and desires that more tribals
should be induced and motivated to join the
Training Centres at Car Nicobar.

The Committee are surprised to note that
there is not even a single Industrial Training
Institute in the Islands. They fail to understand
as to how the Administration hopes to build up
the Small Scale Industries sector in the Island
without the requisite trained manpower. The
Committee recommend that the ITIs for giving
training in different trades should be set up in the
Islands at the earliest and these should preferably
be located in the tribal areas where a consider-
able number of the trainees can be inducted from
amongst the tribals.

The Committec note that the shipping
facilities between the mainland and islands and
also between the different istands of Andaman
and Nicobar Istands are quite inadequate as
stated by the Ministry themselves. The Com-
mittee desire that sincere efforts should be made
to procure more ships o facilitate regular and
quicker passenger and cargo traffic between the
mainland and Andaman.and Nicobar Islands and
the islands inter-se.

e o
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The Committee note with concet that the
proposal for procurement of a Hosphtaj-cum~
Banking-cum-supply ship in the Sixth Plan has
not materialised so far. The Committee recom-
mend that expeditious steps be taken to get the
litigation problem between DGS&D and the manu-
facturing firm resolved expeditiously and the ship
in question acquired at the earliest.

The Committee also like to impress upon
the administration that timely action be taken for
the procurement of the three ships provisions for
which has been made in the Seventh Plan so that
there are adequate transport facilities avail-
able to meet the demands of passenger and cargo
traffic,

The Committee note that out of an outlay of
Rs. 1267.00 lakhs for construction of roads in
the Andaman and Nicobar Islands during the
Sixth Plan, Rs, 1072.81 lakhs could be utilised
by the Administration for the purpose. The
Commnittee need hardly emphasise the importance
of roads as an instrument of economic develop-
ment. The Committee, therefore, recommend
that at least in the Seventh Plan period, the
Administration should plan properly and ensure
to achieve fully the targets fixed by utilising all
the funds earmarked for the roads.

The Committee note with concern the
tardy progress made by the Administration in the
implementation of the Schemes for electrification
in the Umion territory. Out of 491 villages with
40671 house-holds, electricity has been provided
to 296 viflaces with 24660 households. The
Committee find that the number of tribal villa-
ges so far electrified is dismally low at 49. The
lackadaisical approach of Administration is fully
reflected by the mere fact that out of Rs. 12 crores
provided in the Sixth Plan for the electrification
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schemes in the Union territory, the Administra-
tion could utilise Rs. 8.51 crores only. Had the
Administration been vigilant and prompt enough,
they could have got cleared the schemes early
to ensure full utilisation of these funds. The
Committee has been assured that during the
Seventh Plan period all the tribal villages will
be clectrified. The Committee hope that the
Administration keep up their promise and make
timely efforts to electrify the tribal villages by
the end of the Seventh Plan.

The Committee note that in the Union
Territory of Andaman & Nicobar Islands that out
of 334 cooperative societies of various types only
57 societies are located in the tribal areas for the
purposc of providing credit (agricultural and
non-agricultural) to the triba] people. The
Comnmittee feel that the number of Co-operative
Societies in tribal areas is too inadequate. As
the tribals are not only backward but are also
too weak economically thev require better look-
ing after as compared to other communities. The
Committee recommend that more Co-operative
Societies be set up in tribal areas to cater to the
needs of tribals.

The Committee note that in Andaman &

Nicobar Tslands the percentage of literacy as per
1981 census is 51.56 in general and 31.11 for

Scheduled Tribes.

The Committes. need hardly stress that
education is the most effective instrument in rais-
ing the social and economic status of the Sche-
duled Tribes in the Tslands. The Committee
suggest that more and more Scheduled Tribe
students should be encouraged to become teachers
after attaining necessary aqualifications. They
further sugeest that special svllabus and curricula
of studies be laid down according to the heeds
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of the tribal students and spe_cnal techniques for
imparting education to the tribals be worked out
for spreading education among them.

The Committee note that the ' facilities
available for technical education viz., ome poly-
technic with an intake capacity of 50 students is
quite inadequate. The Committes recommend
that the intake capacity of the polytechnic should
be increased to at least to 100, 50 in civil engi-
neering and 25 each in electrical and mechanical
engineering. They also recommend that more
polytechnics and ITIs should be opened in the
Islands and new disciplines such as electronics
and computer engineering should be introduced

in the technical institutes.

The Committee note that in the hostels lodg-
ing is free for all the students while boarding
is not free. However, an additiomal stipend of
Rs. 20 is given to all Scheduled Tribe students
staying in hostels. The Committee recommend
that keeping in view the present rise in prices,
the amount of this stipend should be suitably
enhanced so that no economic burden is felt by
the tribals in sending their children to schools.

The Committee note that one of the educa-
tiona] facilities provided to students in Anda-
man and Nicobar Islands is mid-day meals at
the rate of 25 paise per pupil for working days
from Classes I to VIII.

The Committee cannot but express thelr
surprise on the paltry amount of 28 paise allo-
cated per pupil for mid-day meals upto class
VIII. It is beyond their comprehension as to
what type of meal could 25 paise fetch for a stu-
dent studying in class VIII. While deprecating
the mockery of this facility, the Committee
strongly recommend that the rate of mid-day

PR . -
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meal provided to students should be guitably
raised without any further logs of time.

The Committee would algo like to be ap-
prised as to when the rate of 25 paise per stu-
dent for mid-day meal was fixed by the Admi-
nistration and the reasons why it has not been
revised till date when the prices of food stuff
and other essential commodities have reached
rocket-high.

The Committee need harly point out that on
account of the long distances between the main-
land and Andaman & Nicobar Islands and the
Islands inter-se, the provision of adequate medi-
cal facilities assumes considerable importance,
The Committee would like the Union Territory
Administration to pay special attention to the
provision of adequate medical facilities in the
remote areas. The Committee, therefore, re-
commend that at least two well equipped mo-
bile dispensaries may be opened to cater to the
needs of the tribal people 1iving in remote areas.

The Committee regret to observe that a
number of posts of doctors and para medical
staff are lying vacant in two district hospitals in
tribal areas. The Committee do hope and re-
-commend that the posts of doctors|medical staff
are created and flled up without any loss of time
as assured by the representative of the Anda-
man and Nicobar Administration.

The Committee are constrained to note that
all the Scheduled Tribe villages in the Union
Territary have not been covered to provide with
drinking water facilities.. The Committee note
that by the end of Sixth Plan, 53 tribal villages
remained to be covered .and during Seventh
Plan upto December, 1986 only 14 villages have

S e s g i et e - — —
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been covered 39 more v1llages are yet tao be
given drinking water supply facilities in tribal
areas. The Committee hope that all the tribal
villages will be provided with water supply fa-

.cilities on a priecity basis and in no case the

period of coverage will extend beyond the stipu-
lated period, ie, end of 1989-90 as has been as-
sured to them. \

The Committee note that all the eight fami-
lies of Andamanese tribals have been provided
with permanent houses free of cost. The Com-
Inittee are however, concerned to note that the
scheme relating to Special Housing Programme

_for Nicobarese, after supplying building mate-

rials at ex-Port Blair rates by subsidising trans-
post and handling charges will benefit only 6
families. The Committee desire that the sche-
me should be geared up to cover more Nicoba-
rese families. The Committee recommend that
the Administration should try to cover other
small tribal groups also with housing facility.

The Committee note that the role of nation-
alised banks imn extending loans for construc-
tion of houses for tribals is marginal. They re-
commend that Ministry of Finance, Banking Di
vision should be approached to instruct the
branches of nationalised banks located in Anda-
man and Nicobar Islands to augument credit fa-
cilities for construction of houses for the tribals.

The Committee hope that the feasibility
study for eonstruetion of a jetty in Cinque
Istands must have been undertaken by now.
They would like to be apprised of the final out-
come and the progress, if amy, made in the con-
struction of the jetty. The Committee further
recommend that the proposal to develop Cinque
Islands in the Andaman Group of Islands, as a
modern Beach Resort should be given a concrete

[T —
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shape immediately to encourage|attract tourist
traffic in the Isiands which will automatically
become additional source of income for tribals
and broaden their horizan through inter action
with tourists. .

The Committee note that out of 238 em-
ployees in Group A posts, only 2 belong to Sche-
duled Tribes. In Group B posts also out of 307
employees, 2 are Scheduled Tribes. Thus the
percentage of Scheduled Tribes in both Groups
is less than even 1 per cent. |

In Group ‘C’' and ‘D’ also the picture is
quite dismal; the percentage of Scheduled Tri-
bes being 3.49 and 3.86 respectively against the
prescribed percentage of 16 per cent.

The Committee recommend that the Anda-
man and Nicobar Islands Administration should
make concerted efforts to improve the repre-
sentation of Scheduled Tribes in all the Groups
particularly in Groups ‘C’ and ‘D’ and bring it to
the prescribed level of 16 per cent. The Com-
mittee feel that the target can be achieved by
resorting to special recruitments and by relax-

" ing the eligibility criteria in case of Scheduled

Tribe candidate. Another aspect which has not
been taken care of is, training of Scheduled
tribes and bringing them up to the levels laid
down for recruitment. Job oriented courses.
should be organised in all Schools and Colleges
so that Scheduled tribe candidates passing out
those institutions can straight away be observed.
and provided employment,,

The Committee also recommend that while
deputing Officers from the mainland or recruit-
ing non-locals to the posts in the Union Terri-
tory, the Andaman and Nicobar Administration
should ensure that there is a good mix-up of




3

officers belonging to the Scheduled Tribes at
their places of origin because they will have
better understanding and be more responsive to
the problems faced by the Tribals in the Union
Territory from their own personal experiences
and will help more energetically to bring the
local tribals into the mainstream of life.
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